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- of Privilege
Mr. Speaker: Suppose, somebody
else's half-an-hour discussion is there
tomorrow. Then I cannot throw it

out and put this one on the agenda.
Let me see.

Shri S. M. Banerjee (Kanpur): Sir,
you just new said that the Minister
will make a statement. What is it
about? Is it about the dock workers'
strike?

Mr. Speaker: So many things are
there, T will let you know what it is
about.

Shri S. M. Banerjee: That is going

to be All-India etrike . .. (Inter-
ruptions) .
Mr. Speaker: There are two or

three things pending. I thought Mr.
Nath Pai was asking about the dock
workers strike.

Shrl Nath pai: My
motion is about that,

Shri S, M. Banerjee; It has been
rejected.

adjournment

Mr. Speaker: The Minister con-
cerned has not made the statement.
How do you say it is rejected?

Shri S. M. Banerjee: I was told that
the Call Attention Notice has been
rejected . . .(Interruption).

Mr. Speaker: As I said, I have re-
quested the Minister to make a state-
ment, Therefore, the Call Attention
Notice does not arise now.

Shri S, M. Banerjee: If you admit
the adjournment motion, I am more
happy.
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12.26 hrs.

MOTION RE FOURTEENTH AND
FIFTEENTH REPORTS OF THE
COMMISSIONER FOR SHEDULED
CASTES AND SCHEDULED
TRIBES FOR 1964-65 and 1965-66.
—contd,

Mr. Speaker: Now we will take up
further discussion of the Reports of
the Commissioner for Scheduled
Castes and Scheduled Tribes. I think,
we should finish it at least by 5 p.Mm.
today so that we shall be able to
take up the food discussion then. We
have got 3 hours and 15 minutes or
so and we should be able to flnish
it within that. The hon, Minister will
be called at 4 or 4.15. I think, some-
body will inform the Mirister.

Mr. Speaker: Shri Ramamurti. Do
you want to speak now?

Shri P. Ramamurti
Afterwards.

Mr. Speaker: Shri J. H. Patel.
12.27 hrs.

[Mg. DEPUTY-SPEAKER in the Chair]

Shri J. H. Patel (Shimoga): *The
basic principle involved in the revolu-
tons that took place in Europe, espe-
cially the French and the Russian re-
volutions was equality of opportunity,
which in turn was in imitation of the
British pattern. The framers of the
Constitution have blundered in trying
io apply the Western concept of equa-
lity of opportunity to a situation
which differs fundamentally in India
due to the peculiar caste system that
prevails here. Any discussion of the
Report of the Commissioner must take
this basic fact into consideration,

Three thousand five hundred years of
Indian history has contributed to the
paraly isof theIndian mind with more
than eighty per cent of our people
kept away from the process of eXer-
cising their mind. Yet Indian soclety
has continued to live because of the
periodic life giving thought transfu-
sion administered to it by such saints

(Madurai):

*Translation of the speech delive red in Kannada,
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and sages
Where the gun has been used in South
Africa to pursue the policy of Apar-
theid, we have used the Mantrag to
keep society divided on caste lines,

Coming to the Report let it be said at
the outset that it is a defective and
disappointing document, The impor-
tance attached to it by the Govern-
ment can be gauged from the fact that
the Report for 1964-65 too has come
up for discussion for the first time
with this Report while the discussion
on the 1963-64 Report could not even
be cuncluded in the last year of the
Third Lok Sabha. That twenly years
a'ter freedom, we have to be told that
tie Constitutional safeguardg provid-
vd to the scheduled Castes and Sche-
duled Tribes have not been honoured
both in letter and in spirit only adds
tu the poignancy of the contents, What
van one say when the Report mentions
tnat even in the Ministries of the
Government of India the Scheduled
vdastey and tribes are not given ade-
quate job opportunities? Scores of
public undertakings run by the Gov-
ernment of India have not cared to
make any provision to employ these
people while many more are still in
the process of considering the propo-
sition.

It is perhapy an irony that a country
which thrives on ity caste system
should itself be a victim of the inter-
national caste system jn which the
developed rich countries of the world
'vok at us gs with near contempt for
our undevelopedness. We should give
up our imitating the western concept
of equality of opportunity where ¥:e
scheduled castes and the backwa. '
peopleg are concerned, The Conshi-
tution must be amended where neces-
sary to provide preferential opportu-
nities to those suffering from caste
and tribal handicaps and have been
kept away from the mainstream of
our society for centuries. Ruthless
and radical stepg must be taken to
break the caste barriers. Inter-caste
dining and especially inter-casts mar-
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riages must be given encouragement
Especially in the matter of inter-caste
marriages, the Government should
Bive special incentives like gccommo-
dation promotion in jobs, scholarships
for the couples and their children, A
word must be said about these back-
ward communities that do not fit into
the description of backward gchedul-
ed castes, The barbers, the black
smiths the carpenters and others like
Bedarg in Mysore State who have
taken the prostitution as their main
caste occupation need special atten-
tion, It is painful to note that though
the Constitution did provide for the
appointment of a Commission to in-
quire into their conditions, very little
done in that direction so far.

Dr. Lohia once observed that cast is
an immobile class, while class is a
mobile caste. Unfortunately in  our
country both caste and class have be-
come immobile, That is the real tra-
gedy of our country, What is worse
our political parties and their leadera
are blind to this tragic reality. I am
glud that the Samyukts Socialist
Party has charted a new course and is
giving a new leadership in this mat-
ter, and that is why I feel that it is
the only party in the country which
cap sooner or later find solutions to the
problems facing the nation. Of the
Congress party and its government
what more needs to be said when one
notes that among the fifty one minis-
ters of the Government only two be-
long to the Scheduled castes, while
even equality of opportunity demands
that there be at least ten.

Shri K. Haldar (Mathurapur): The
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes
shows that that the Governments at
the Centre, in the States and in the
Union Territories have thoroughly
neglected the interest of the people
for whom reservations and gafeguards
are provided {n the Constitution
Even after three plan periods, wye see
that not even half of the guote re-
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(Shri K. Haldar]

seTved for the Scheduled Castes and
Scheduled Tribes is filled,

What are the reasons adduced by
Government for this state of affairs?
So many reasons have been given
which are all baseless. They say that
there are no suitable candidates who
can be fitted into the posts and no
person with the requisite efficiency
can be found who can be posted to &
responsible post, But from the Report
of thy Commissioner, we find thal
there are so many suitable candidates
among these communities who are
quite fit and eligible to hold those
post:_; but they are not taken into
service,

I am not going into the detailg but
only say that this attitude of the Gov-
ernment is doing harm to the country
as 5 whole, to the workers and pea-
sants in particular, Who are these
Scheduled Castes and Scheduled Tribes
in the country? They are not the
people who live in palatial buildings
and enjoy all the comforts of life.
They are the people who cultivate the
fand, who toil in the flelds and facto-
ries, who produce the goods and
services on which the country's pro-
gress and prosperity depends. Most
of those people come from the Sche-
duled Castes and Scheduled Tribes.
But what is the treatment given to
these people? They are unfed or un-
clad, they are uncared for and their
miseries are increasing day by day.

‘We have had discussions on the food
situation many timeg in this House.
The Government, particularly the
Food Minister, has been saying that
food is not gvailable in  sufficient
quantieg in the country. I ask why
there  should be food  shortage
in your country when  there
are vast tracts of uncultivated
land which can be usefully put under
the plough? Why should there be
food shortage in our country when
there are Innumerable people avail-
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able who can work in these fields
and produce the food we need? Why
should we have shortage of our goods
in the country when we have thou-
sands and thousands of people who
can produce the consumer goods we
need, the essential commodities we
require? It is only because of the
neglect of this Government. The
Government do not want to seTve the
interest of the common people, the
workers and peasants, in flelds and
factories in every walk of life jn our
society, It is for this reason that we
are in the midst of a crisis which is
gradually aggravating,

As regards reservations, 12 1/2 per
cent jg reserved for Scheduleq Castes
and 5 per cent for Scheduled Tribes
in services, educationa] and other
fields. 1 ask: if the Scheduled Castes
and Scheduled Tribes who constitute
nearly one forth of our population are
not given their proper share in all
activities, how cap the country
prosper?

Let me cite an example, If a stout
man hag one of his limbg paralysed,
can be put in his best? Can he do his
job well? Similarly if one-fourth of
the country’s population are not given
proper facilities in life, how can the
country put in its best, how can'the
country prosper? On the  other
hand, we will gradually degenerate
and decay, This is happening in our
country. I will not accuse the Gov-
ernment but only say that they
should see what is happening in the
countryside, see with their own eyes
the trends that are arising, and be
prepared for the devastation that will
come in this country, be pre-
pared for such an evantuality. The
oppressed people who are not getting
lands, who are not getting service,
will come and demand their proper
share in the society. Their demands
are genuine, no doubt, but this Gov-
ernment cannot move ap inch from
their stand. 1 sometimes tell them
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that the Government is also a beggar,
that a beggar cannot give alms

o another beggar, becauge if
you give him the -responsibility
for giving alms, he will take

a share from it for himself. This is
practically what they are doing in the
case of the scheduled castes and sche-

duled tribes. They are said to be
eligible for a portion which is less
than their claim, even that small

portion is not given to them, and they
are deprived of even the posts and
services which are reserved for them.
They are so badly treated, and they
are sometimes transferred to interior
places where they cannot stay for a
long because of the jll-treatment or
the bad behaviour of the higher
officers towards them. because most
of the higher officers are not of their
community. This should be looked
into,

I only request the Government to
see that these oppressed people who
are generally neglected and are the
downtrodden people of thig country,
can do immense gervice to our country
it they are given the opportunity.
The country is now facing a food crisis
a very severe food crisis, and what is
the reason? These peasants who are
struggling for nearly two decades are
not given lands.

1 am a victim of the atrocities that
Government committed during 1948-
49, 1 organised the kisans, landless
kisans, of the Sunderbans, who were
not given lands, the sharecroppers
who were not given a proper share of
the paddy and were evicted from the
land, They were not given human
treatment, they were tortured and the
usurers generally take away the
greater portion of the crops they pro-
duce. For that reason 1 organised
those kisans, and only for that fault of

mine, this Government convicted me"

for 20 years of imprisonment, and this
imprisonment was given by a spccial
court and a special Judge, and by a
special Act promulgated by an ordi-
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nance. I am only showing how the
[Government treats these kisans who
are producing food in our country, and
how thoge who organise these kisans
for their greater protection and
greater well peing are treated by this

‘ Government. At that time also I was

a member of this House in the Second
Lok Sabha. I was arrested just in front
of the gate of this Parliament, and
after 2} years I was released by the
Calcuttag High Court honourably. Why
I am mentioning this thing is this.
There is the question of Naxalbari.
What is happening there? It is only a
land movement, Only the other day,
the sarvodaya leader of West Bengal
said that it was only a land problem.
If the land problem wag solved, then
the agitation of the kisans would be
solved and the food problem of the
couniry would be solved to some ex-
tent. But the government ig not think-
ing on those lines. They are abusing
some political parties and are not
doing things which they should do.
There are lakhs of people who are
tribals who are eglected and whose
interests are not taken into considera-
tion by the government. I will give
only one example—Bastar in Madhya
Pradesh, It is nearly 15120 sq. miies.
75 per cent of the population in this
areq is adivasis. ‘They are fighting
for the forest land; these tribal people
are evicted from their lands, Only
recently, two or three days ago, I got
information that more than a thou-
sand tribals were a . The
government ig doing al] these things
and they do not care for the grievances
of the peasants nor look after the
workers and try to suppress the
movement by any unlawful means.
After this the disussion on the focd
problem will take place, I warn that
divcussions would not solve the food
problem. If they look after the
interests of kisans who cultivate the
land, the problem wil be solved. The
scheduled casteg and tribe people are
mostly cultivators and workers in the
tactories and if their interests are not
looked after, nelther food mor indus-
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trial production would improve, In
1941 famine in Bengal lakhs of there
People died for want of food, The
same thing is going to happen not
only in Bengal but in Bihar and U.P.
I came back from Calcutta only
yesterday and rice is selling Rs. 120 a
maund. Most of the people cannot
afford to buy at thig price and they
starve. This Is happening in the
country after twenty years of Indepen-
dence. If we do not improve the lot of
the downtrodden people this country
can not be improved or advanced. In
conclusion, I shall quote one sentence
from the Gitanjali of Rabindranath
Tagore:

afw gt 2 ¢ & ary aifed
7 Hw

QT X &35 qTC A AT 9vETa
aif s 1

Whom you will push downward, he
will bind you downward;

whom you keep backward, he will
keep you backward.

Shri K. R. Ganesh (Andaman and
Nicobar Islands): The present day
Andaman and Nicobar Islands is pro-
bably the only territory which has
no problem of casteism and caste
discrimination. Because this territory
is not much known in the country, the
fact that out of a convict population,
a new society has grown there, where
the people speaking various languages
have merged and integrated, and who
during the course of this evolution
have fought and have removed all the
evils of the society like casteism is not
properly known in our country. Even
the East Bengal settlers who ars by
and large, majority of them, are
Scheduled Castes, having arrived in
the Andaman and Nicobar Islands
have shed this mentality and now
they are part of the general society
and are entitled to all the concessions
which the Government is giving be-
cuuse the entire territory has been
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declared to pe an educationally back-
ward territory,

But | must raise the vice of the abo-
riginals of the Andamans. The Anda-
man and Nicobar Islands have been
the homeland of the aboriginal Anda-
manes who have probably been living
there from thousands and thousands of
years and who according to the an-
thropologists and historians were the
original inhabitants of the submontane
regions of India of Asia and  the
Fur East, It is g tragedy—and we
are ashamed of it—that this tribeis
fast dying in their own homeland
which was taken over by the British.
They are now living in dense jungles
and one of these tribes known as the
Andamanese is only 27 in number, It
will be a bad day and it will
be @ very uncharitable comment
from history if our Government is
not in g position to apply its mind to
vehabilitate ang do something about
the aboriginal tribes of the Andamane.

In our desireto getmore and more
land which of course is necessary to
rehabilitate the vast masses of the
Indin people whgo require rehabilita-
tion, we have neglected this part of
the Indian humanity because they are
voiceless, because they cannot  re-
present, because ihey are living in
dense jungles and their problera has
never been focussed before the
Indian people. The Home Minister is
sitting here, and I am told that he is
thinking of going to Andamans. I
appeal to him that he must apply his
mind to the preservation and rehabi-
litation of these sons of the Andaman
Islands whose lands we from the
mainland have occupied and whose
lands have now been almost snatched
away from them.

The Nicobar Islands have also the
Nicobari tribe. The Nicobar Islands
are a strategic islands lying about 75
miles from Sumatra, from their
southernmost extremity, The Nico-
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luri people are a Malasian stock of
people and unlike the tribal Arda-
inanese, the Nicobaris are a flourish-
ing tribe, a highly intelligent, self-
respecting proud and freedom-loving
tribal people. It is true that the Gov-
ernment of Irdia have given a lot of
attention to the development of Nico-
bari tribal people. But there is some
doubt and suspicion about the Nico-
baris in the lower administrative level
which the Home Minister also knows,
because they have become Christians,
As you know, along with the other
tribal people, of our country, Chris-
tianity has made in roads, and it has
alsp made inroads as far as the Nico-
bari people are concerned, But [ can
assure the Home Minister and I can
assure the House that they are a loyal
people, they are a very proud people
and they are a Vvery patriotic people,
and it will be a bad day for us if, at
the lower level of administratjon,
their loyalty and their freedom-lov-
ing spirit is doubted and a situation
created there in which the Nicobaris
feel that they are not being accepted
as voluntary, loyal citizens and their
hona fides are being questioned by
those at the lower level of the ad-
ministration.

Mr. Deputy-Speaker: The hon
Member may continue after Lunch.

13 hrs.

The Lok Sabhe then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha re-agsembled after
lunch at three minutes past Fourteen
of the clock.

[Mg. DEPUTY-SPEAKER in the Chair]

MOTION RE. FOURTEENTH AND
FIFTEENTH REPORTS OF THE
COMMISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES
FOR 1984-65 AND 1985-86—contd.

shri K. B. Ganesh: Sir, the Nicobaris
sre a primitive people living in a state
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of what is known as primitive demo-
cracy, with plantations collectively as
well as individually owned. They
have set up a number of cooperative
societies at the village level. They use
their products—cocoanuts and areca
nuts—for bartering and taking consu-
mer goods. They have now taken
over the trade in the Car Nicobar
islands from the government-appoint-
ed trader. They are also endeavouring
lo take over the trade in other parts
of the Nicobar islands. Here are a
people who can be straightway taken
to higher form of society and it will
be advisable not to intitiate any ad-
ministrative steps which bring pres-
sure and straip on the Nicobarj tribal
society.

Sir, the Nicobari language is still a
dialect and it is our responsibility to
develop this language to be used as a
vehicle of education among the Nico-
barj people.

There is one more problem. There
is need to colonise some of the Nicobar
group of islands by sending colonisers
from outside to stimulate the economy
of this area because some of these
islands are ideally suited for the
growth and production of rubber, But
it is also necessary to see that the
Nicobaris are fast expanding and they
need also certain areas for expansion.
Therefore, whatever colonisation has
to take place in that Nicobar group of
islands it must be done after taking
the requirements of the Wicobari peo-
ple into consideration, after consulting
them and after associating them in all
the decisions that might be taken to
colonise these islands.

They are a very sensitive people and
we have known that to affect the
tribal sensitivity is not in the interest
of our nation. Therefore, we must
post such officers in such areas who
know these people, who understand
these people, who respect these people
and who have got some idea of the
evolution of society, evolution of com-

,munities and the development of
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[Shri K. R. Ganesh]

uc.sciaty from a primitive form to a
higher form.

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): Mr. Deputy-Speaker, Sir, the
House knows that article 335 of the
Constitution provides that the claims
of the members of the Scheduled
Castes and Scheduled Tribes shall be
{aken into consideration consistent
with the maintenance of efficiency in
administration in making appointments
to the posts under the Central Govern-
ment and the State Government.
Similarly, article 16(4) permits reser-
vation in the public services for the
Backward Classes, In pursuance of
these provisions of the Constitution
we have made various arrangements to
give reservation to the members of
Scheduled Castes and Scheduled Tribes
under the Government of India and
this pattern is also being followed by
various State Governments in our
country.

As the hon, Members know, in the
direct recruitments the Scheduled
Castes have 12} per cent vacancies
reserved for them and the Scheduled
Tribes have 5 per cent vacancies re-
served for them. In case there is no
direct recruitment and it is not an
open recruitment, then the reservation
for Scheduled Castes is increased from
124 to 16-2/3 per cent, and any time
when recruitment to public services
is made in areas where there is a pre-
dominant population of Scheduled
Castes and Scheduled Tribes the ratio
of the population is taken into account
and attempts are made to see that
according to the ratio of population
obtaining there, recruitment to the
public services is made.

'In the case of promotion also pro-
visions have been made for reservation
for the Scheduled Castes and Schedul-
¢d Tribes, There has been some dispute
about the reservations in promotions,
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to Class II and Class I posts under
the Government of India. This matter
has been considered for many years
and, as a matter of fact, although there
is no reservation today in promotion
to class 2 and class 1 posts in the Gov-
ernment of India, taking an overall
view, the situation that obtains today
is a little better than what it was
hefore.

Shri C. M, Kedaria (Mandvi): If
what the hon. Minister says is true
about the position of these people
after de-reservation for class 2 and
class 1 posts, may we know the num-
ber of posts with 12} per cent and 5
per cent reservation and the pumber
of posts actually held by people be-
longing to these categories?

Shri Vidya Charan Shukla; [f I am
given the time, I can give the figures.
These are really voluminous figures,
which have already been given In
various reports. If necessary, I can
read the figures again,

1 was only saying something about
the position that exists today. I was
cxplaining the relative position then
and now. Previously, when there was
reservation in promotion for all ser-
vices, it was only {for promotion
through departmental examination and
competition. This reservation was not
obtainable for promotion without any
examination departmentally, Today
we have provided reservation in pro-
motion even departmentally, even
when there is no departmental exami-
nation. But this is only with regard
to vacancies in class 3 and class &
posts. Previously, prior to 1963, the
position was different. At that time,
as far as promotions were concerned,
there was no reservation whatsoever
for members of the Scheduled Castes
and Scheduled Tribes without recourse
to departmental examination. Today
even for ordinary promotions without
examination there is resarvation for
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class 3 and class 4 posts. This was the
improvement 1 was hinting upon.

As a matter of fact, the Commis-
sioner has suggested that we should
congider the question of making some
regervation for promotions to class 2
and class 1 posts also. As hon. Mem-
bers might be aware, there are a few
writ petitions pending before the
Supreme Court on this matter, Since
this matter is under consideration by
the Supreme Court, I would not go
into the merits of it. But I might say
that when the position is clarified, we
shall be able to take a decision which,
I hope, will be satisfactory to all con-
cerned.

Shri C. M. Kedaria: May I point
out . ..
Mr. Deputy-Speaker: If the hon.

Member is not satisfieq with the reply,
I will allow him later to ask a ques-
tion. But he should not interrupt the
Minister. Let him finish his reply.

Shri Vidya Charan Shukla: Apart
from that, there are several other
concessions that have been given by
the government for facilitating repre-
sentation of people belonging to the
Scheduled Castes and Scheduled Tribes
in the public services of the country.
Though these concessions are well-
known, I shall rapidly go through
them so that we can apply our minds
to them and see how anxious and
alert the Government is to see that our
Scheduled Caste and Scheduled Tribe
brethren get their due share.

As far gas reserved vacancies in
pubiic services are concerned, we have
made a provision that jn case in =a
particular year these reserved vacan-
cies are not filled, because of some
reason or the other, they will be car-
ried forward for two years, so that in
the next year if there are more can-
didates available they could be abgorb-
ed against these reserved vacancies.
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Shri M. R. Erishna (Peddapalli):
What is meant by “for some reason or
the other”?

Shri Vidya Charan Shukla: I will
come to that later. I am only enu-
merating the facilities that we give at
present, The carrying forward of the
vacancies is subject (o 45 per cent
vacancies to be kept under reserved
quota, which is in accordance with the
Supreme Court decision. The second
concession that we have given to the
Scheduied Caste and Scheduled Tribe
brethren is that if, for any reason, any
Ministry wants to de-reserve any post
and recruit a general candidate for
that, it has to obtain the prior approval
of the Ministry of Home Affairs, before
it can do a thing like that,

Another safeguard that we have
provided is about promotion. If any
ministry or department wants to super-
sede a Government servant belonging
to the Scheduled Castes or the Sche-
duled Tribes, it cannot do so unless
the matter has been brought to the
notice of the Depuly Minister or the
Minister concerned of the department
or Ministry. They have to take jt to
the highest level and satisfy the public
representative sitling there before they
can pass orders to supersede a person
bhelonging to the Scheduled Castes or
the Scheduled Tribes. This is for
Class I and Class II services.

For Class III and Class IV posts
they have to inform the Minister con-
cerned about this within a month and
if the Minister wants, he can reopen
the case and have it set right if jt is
necessary.

Another concession that we have
given is about age relaxation which is
well known. Age relaxation by five
years has been givern to members of
the Scheduled castes and the Schedul-
ed Tribes.

Regarding the standard of suitability,
there too we have relaxed the stan-
dards for candidates belonging to the
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Scheduled Castes and Scheduled
Tribes. The recruiting authorities
have been given full discretion to relax
the standards of suitability in keeping
with the requirements of efficiency so
that the reserved vacancies are filled
in as far as possible.

We have also given fee concessions
for members of the Scheduled Castes
and Scheduled Tribes, Travelling al-
lowance etc. is also given to members
of the Scheduled Castes and Scheduled
Tribes so that they can come and
appear for interview without any diffi-
culty,

We inform the recognised associa-
tions of Scheduled Castes and Sche-
duled Tribes that are there from time
lo time the number of vacancies that
are there and that are likely to arise.
These associations in turn circulate
this information to wvarious branches
of theirs and through other sources.
This is apart from the advertisements
that we insert in newspapers to pub-
licise these vacancies in a proper
manner.

The various ministries are also re-
quired to send an annual statement to
the Ministry of Home Affairs and to
tell us what they have been doing
with regard to these concessions and
facilities that we have given to the
Scheduled Castes and Scheduled Tribes
candidates and officers. We keep a
close check to see that all our instruc-
tions are properly adhered {o and
followed.

We have also seen to it that liaison
officers are appointed in each ministry
and department to keep a check on
these matters and see that our instruc-
tions which are issued from time to
time are properly followed and there
is no default in the various ministries,

As the House knows, there has been
difficulty about recruitment to the
reserved vacancies, It was found that
unless we took recourse to scholar-
ships, gtipends and concessions in the
matter of admission to educational
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schools of boys and girls belonging to
the Scheduled Castes and Scheduled
Tribes, this difficulty could not be
overcome, Here also we havg given
a good amount of facility and, as my
senior colleague, Shri Asoka Mehta,
wil] relate when he replies to the
debate, we have taken very effective
action to provide within our resources
all the facilities that could be provided
to see that the Scheduled Castes and
Scheduled Tribes boys and girls do
get into a position where they can
effectively compete with others and
get intu these public services not only
in thelir own quota but also over and
above their quota if that is possible.

1 may mention here briefly about the
vecruitment to the IAS and the IPS.
There was a great dea] of shortfall in
recruitment {o these services. As I
wis saying, if proper training and
other facilities are provided, candi-
dates Dbelonging to the Scheduled
Castes and Scheduled Tribes are as
good as anybody else, if not better, in
this respect. We saw this in the matter
of recruitment to the IAS, the IPS and
the IFS by the Union Public Service
Commission, Until 1962 we could not
get enough candidateg tofill the reserv.
ed vacancies in the IAS. In IPS also,
upto 1963, we could not get enough
candidates to fil] up all the reserved
vacancies, The free examination train-
ing centres for Scheduled Castes and
Scheduled Tribes have been opened
in Allahabad and Madras and because
of this free examination training given
to these boys and girls, I am glad to
inform the House that we were able
to fill all the vacancies, hundred per
cent, in these gervices in 1983, 1064,
1965. We have been able to fill up
hundred per cent vacancies in LA.S.
as far as Scheduled Castes and Sche-
duled Tribes candidates are concerned.
So js the case in 1.P.S. that after 1963
we have been able to fll up the
vacancies for the Scheduled Castes
and Scheduled Tribes.

I have given these figures only to
indicate how important it is to have
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free examination training centres and
to give proper educational facilities
and other concessions in education to
the persons belonging to Scheduled
Castes and Scheduled Tribes. If these
concessions and facilities are given and
every member of Scheduled Castes
and Scheduled Tribes is able to avail
of these facilities, I am quite sure,
there will be no problem in recruiting
them to the full extent of the reserva-
tion that we have made for them.

ot A FEE T (ATTEHT)
AETHT W o T A § oo
a1 § W1 99 A A wwT g oA
o g A fea afawa ?

Shrl Vidya Charan Shukla: I was
just saying that as far as reserved
vacancies are concerned, we are able
to get hundred per cent of them. Even
if there is a wvariation in interview
and in qualifying examination, that
holds good for all cases, whether they
belong to Scheduleq Castes and Sche-
duled Tribes or to candidates, in gene-
ral. There is no particular difference
between the two.

I must also give a little information
about the employment in public sector.
Public gector undertakings and other
statutory corporations or companies
which have been formed by the Gov-
ernment of India have also been
requested by us to follow these reser-
vations that we have made in public
services. I am glad to tell the House
that out of 169 pubilc sector companies
and corporations, 117 of them have
accepted our recommendation and they
have started reserving various posts for
the candidates belonging to Scheduled
Castes and Scheduled Tribes. We are
accepting the recommendation of the
Commissioner for Scheduled Castes
and Scheduled Tribes and taking up
this matter again with the wvarlous
public sector undertakings to see that
a few of the public sector undertakings
which have not yet accepted this re-
commendation do also accept it so
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that ail the public sector undertakings
follow the same rules and the same
procedure that we follow, at the
Centre, to give the chances of recruit-
ment and promotion to the candidates
belonging to Scheduled Castes and
Scheduled Tribes.

We have gone beyond this also and
we have taken up this matter with
private sector industries, We have
moved through the Ministry of Indus-
trial Development and various circu-
lars have been sent not only to the
individual industries but also to the
various chambers of commerce and
industry to see that they also fall in
line. But since they are private sector
concerns, we cannot force them beyond
a certain point. But we will not lose
hope and we shall continue our efforts
to see that the private concerns also
slowly fall in line and give the same
facilities that are due to our brothers
belonging to Scheduled Castes and
Scheduled Tribes.

oft v e (W) gl
aﬁ-énhzrfﬁé%tﬁﬁﬁm’u

Shri Vidya Charan Shukla: Unfor-
tunately, there are no reservations as
far as the posts of judges are concern-
ed. These factors are always taken
into account and the hon, Member
should rest assured that as far as our
bona fides are concerned, if we can
appoint them we will appoint them
without any hesitation in those places.
But there is no reservation for these
high posts in the land.

Various hon, Members have made
a point regarding the submission of
Governor's Report which the Governor
has to submit about the scheduled
area. I agree with the hon. Members
that there is a lot of scope for improve-
ment as far as this matter is concern-
ed. I am sorry to say that, when I
see these Reports, I do not find them
very useful. They gre stereotyped
Reports. These Reports, to be useful,

must be drawn up more imaginatively
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and a lot of more work should go into
them than goes into them. I am being
a little frank because this is a very
important provision of the Constitu-
tion and it should not be foliowed in
a very routine manner. We are tak-
ing this matter up with the wvarious
State Governments and we shall see
that the Governors' reports on sche-
duled areas are not only received by
us in time but also made a Little morc
useful than what they are at present.

Under the Constitution, various
State Governments have appointed
Tribal Advisory Councils, Here also
some members have observed that
these Tribal Advisery Councils are
not functioning as well as they should.
There is somg justification in this cri-
ticism also and we shall take up this
matter with the various State Govern-
ments where any such improvement
seems to be feasible.

I would now come to the wvarious
recommendations that the Commis-
sioner has made. A good many of these
recommendations concern the Depart-
ment of Social Welfare, but a few of
them relate to my Ministry and I shall
throw a little light on them.

In the Report of the Commissioner
for 1963-64, the Commissioner recom-
mended that we shou!d accelerate the
tempo of appointments in favour of
these communities and we should also
see that recruitments against the re-
served vacancies is done in a manner
so that practically all the vacancies
are filled. I have already said that we
are taking action to see that this is
done.

The Commissioner also recommended
that instead of each occasion of re-
cruitment, the reservation should be
related to each year of recruitment.
This recommendation of the Commis-
sioner has been accepted by us and
now we have amended these instruc-
tions so that there is no confusion re-
garding recruitment to reserved
vacancies.

The Commissioner also recommended
that the exact interpretation of Articles
335 and 320(4) of the Constitution as

far as the representstion in the posts
filled by transfer, deputation, promo-
tion, etc., is concerned, should be
made. As far as the exact interpreta-
tion is concerned, we have accepted
this recommendation also and we are
cxamining this matter in consultation
with the Law Ministry and I hope that
this examination will be over soon.

The Commissioner also recommend-
ed that in public undertakings they do
not recruit the members belonging to
Scheduled Castes and Scheduled Tribes
in non-technical and also in technical
and scientific posts. As far as this
particular recommendation is concern-
ed, we are taking up this matter with
the various public undertakings.

The Commissioner also suggested
that the normal administrative inspec-
tion should also give specific attention
to the performance on the part of the
office in filling up the reserved quotas
and that the inspection report should
make a specific mention of the posi-
tion in this regard. This recommenda-
tion has also been accepted by us and
we have issued necessary instructions
so that this recommendation is follow-
ed properly.

Another recommendation which was
made by the Commissioner was that
there should be suitable reservations
in the matter of departmenta] promo-
tions and that these should extent to
the promotion to Class I and Class II
also. I have already mentioned as to
what we are doing about jt. There is
a case in the Supreme Court and after
that, we shall decide as to what should
be done in this matter.

Another recommendation of the
commissioner is that in the training
programme of the IAS and other
cadres of the Central and State Gov-
ernments, courses should be introduced
to impart information on the existing
living and working conditions of the
scheduled Castes and Scheduled Tribeg
and the constitutional guarantees and
safeguards given to these communities
<hould be specifically emphasised. We
have accepted this recommendation
also and we are hringing this matter
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to the attention of the various Acade-
mies which train our public servants.

Now, I come io the recommendations
made by the commissioner in his re-
porl for 1964-65. In recommendation
Ne. 34, the commissioner has recom-
mended that the yoluntary organisa-
tions working in the districts should
be kept posted up to date as regards
the benefits which are made available
to the Scheduvle Costes and Scheduled
Tribes as through them these can be
made known to the persons among
these communitics. I have already re-
ferred to this maticr and said that we
have recognised «lready four associa-
tion: of the Scheduled Castes and one
association belonging to the Scheduled
Tribes and these associations are pro-
perly kept informed as far as thusc
matters agre concerned.

Another recommendation which con-
cerns us s recommendation No. 151.
Here, the commissioner has pointed out
ihat there has been regrettable negli-
gence by most «! the States in sub-
mitting their reports on the adminis-
tration of the Scheduled areas. I have
already touched upon this matter.

Hecommendaliv, Ne. 15 relates to
the tribal advisory council. I have re-
ferred to this already.

Recommendation No. 153 is that the
position in regard 1o the recommenda-
tions made in the previous reports for
securing adequute representation to
the Scheduled Castes and Scheduled
Tribes, which have no{ been accepted
by the Ministry of Home Affairs for
reasons which zre hardly convincing
may be reviewed by that Ministry in
consultation with the Department of
Social Security and this organisation.
We have accepted this recommendation
and we have set up a Stuedy Group
under an Additional Secretary in the
Home Ministry who was in charge of
services previously but who is now
in charge of Union Territories. This
study group ls going into these matters
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anc will suggest ic us the measures
for increasing the representation of
Scheduled Castes in thc gervices. We
have already forwarded to the study
group a statement thowing the recom-
mendation made by the commissioner
in his report for the last four years,
whiech were not accepted by us, and
our reasons for the same, and the study
group would go into all that in con-
sultation with the commissioner and
otlier persons and then give us the
puide-lines and recommend to us the
measures by which we shall be able
to improve upon these matters,

We have asked the study group also
to go into the question of providing
land tp the members belonging to
Scheduled Castes .ind Scheduled Tribes.
This js a very imporiant thing which
does not, strictly speaking come un-
der the Home Ministry but we thought
that when they were going into the
m.iter they could also go into this
matter which is very important.

Anothey recommendation which has
biep made by the commissioner is
recommendation No. 154 which is that
in the context of the Jarge number of
applicants belonging tu the Scheduled
Casteg and Scheduled Tribes who have
go: themselves 1egistered with the
employment c¢xchanges for clerieal
posts, the fact of the shortfall even in
the clerical posts is undoubtedly sur-
prising and calls for a probe, There
was some occgSion when there were
shortfalls like this, which the com-
missioner has referred to. We have
gone into this matter and we have
taken up this matier with the various
departments and with the Director-
General of Employment, Now, we have
currected the position. The latest figure
that 1 have shows that there is no
such shortfall. I am quite sure that
this matter wil also be considered by
us in dwe course,

Recommendalion No.. 155 is to the
effect that gnother attempt should be
made to recruit on ad hoc basis ade-
quate number of Scheduled Castes and
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Scheduled Tribes perscps against the
vacancies resesved for them on the
basis of the qualifications laid down in
the recruitment rules. We have taken
steps on this, and we have already
recruited some candidates on ad hoc
busis, and if there is any ferther need
to do anything, we can again consider
this matter,

Recommendation No. 158 relates to
the limitation of the period of the
poste which are allowed to be dereserv.-
ed. Under the existing intructions, the
appointing authorities are free to de-
rcserve purely temporary posts which
are expected to last for three months
nr more but which have no chance
whatever of bevoming permanent or
continuing indefinitely. He has recom-
mended that it is necessary to limit
the periog of the posts which are al-
lowed to be de-reserved by the ap-
pointing authorities themselves. We arc
looking into thi; matter and will sce
how this recommendation can be pro-
perly implemenced.

In recommendetion No. 159, the Com-
nussioner has said that the Home
Ministry should reconsider the decision
of not asking the eppointing authori-
ties to endorse to this organisation a
cepy of their reference made to the
Home Ministry for de-reservation of
posts ang shouli accept the recom-
miendations in this regard which had
heen made with a view to helping in
achieving the object of ‘securing ade-
quate representation of scheduled
{ribes as contemglated in the Con-
stitution, We huve accepted this and
shall take action accordingly.

Iecommendation No. 160 is regard-
ing reservation in ex-cadre posts. They
want ps to reconsider this matter and
take proper action. We shall consider
thic matter again.

lecommendation No. 161 says that
we in the Home Minisiry should make
the position regarding preseribing
minimum qualifying standard for each
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examination clear to all appointing
authorities. We are taking action ac-
cordingly and we shall gnnounce ouf
decision after some time,

Recommendations Nos. 162 and 163
are to the effect that fresh instructions
mauy issue to el]l public sector under-
tukings ete. to which 1 have already
referred, We are taking up this mat-
i¢p again with the public sector un-
dertakings.

Shri P. Ramamurti: He is just read-
ing out what action has been taken on
virious recommeudstions. This does
not serve any purpose. The much bet-
ter thing would be for him to print
the thing and circulate it to us so
that we could know. As he js doing it,
we are not able tg do anything.

Mr. Deputy-Speaker: It is a welcome
svgpestion which  the Minister will
take note of and fallow in future, be-
cause it will save the time of the
House, I entirel agree with him,

st TR W weET (W)
600 gfaw & s fawrer fag wedl
war W A |

Shri Vidya Claran Shukla; In ac-
cordance with your guggestion, we
shall circulate a paper containing the
action we have taken on the recom-
mendations.

it e v e (Far MEER):
7g a1 oY FaT a%a § fe W dax
A e A T § 7
ag @ T ffwg 7 @ dor T
g’

Shri Vidya Charan Bhukla: Now I
=hal] briefly touch upon some jmport-
ant points made in the debate. Shri
Frank Anthony said that there was
some sort of stultification of represen-
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tation of the Anglo-Indian community
in the legislatures. He quoted an in-
stance from West Bengal, There is a
peculiar position. There are some
States in which there are some local
associations of Anelo-Indians not affi-
liated to the All India Anglo Indian
Association, of which Shri Anthony is
the Presidznt. These local associationg
sometimes mak2 their own recom-
mendations which may not be to the
liking of Shri Anthony. But this is a
matter within the discretion of the
State Government; they can appont
representatives of Anglo-Indiang in
accordance with the recommendation
of local Anglo-Indian associations. So,
there is np basis in this complaint that
the State Governmentl of West Bengal
particularly did not appoint the Anglo-
Indians properly, ang¢ thcy appointed
somebody for their own political rea-
sons,

Some hon. member: alleged that the
character rolls of the schedule caste
employees are deliterately spoiled by
superior officers toward their chances
of promotion. This is a very unfair
allegation. There may have been a few
cases of this kind. (Interruptions).

Shri Suraj Bhan (Ambala): You go
through the report.

Shri M. R. Krishna: When the reser-
vation in promotions was actrvally done
by the Rallway Ministry, the State
High Court decided against the deci-
sion of the Railway Ministry. After
that, the Supreme Court has accepted
that there can he reservation in pro-
motlion. After that these confidential
records have besn spoiled. I would
only like the Minister toc find out whe-
ther the confidential rolls earlier than
the Supreme Court decision were good,
but Jater on a number of records have
been spoiled on account of the Sup-
reme Court decision.

Bhri Vidya Charan Shukla: I shall
definitely look into that.

g wm: AT ww § fw
weft wEm foé o it ff wgt
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m § 1 whree e & gl foad
# ars w7 ¢ fo ww e & ag o

g

Shri Vidya Charan Shukla: I know
about it. This kind of general allega-
tion is not prcper. There may have
been some cases,

Shri M. R. Krislina: Not some cases.
(Interruptions).

ot go wo Wl ({TR) : R
fod aff ot g | femr Saw
93 €§ A A A v @ §

Shri Vidya Chaian Bhukla: I must
tell the hon. member that he is very
incorrect. 1 have read the report. I
do not know whether the hon, member
has read the report himself, but I have
definitely read the report, and I know
what there is in the report. It is very
unfair to say that I have not read the
report. (Interruptions).

Shri S. Kandappan (Mettur): Pro-
bably he read only those lines which
are acceptable to him.

Shri Vidya Charan Shukla: We have
gone through the entire report, each
page of the report has been properly
scrutinised.

st gvw W wgErg : W Tt
wToE &% 7 ot geft | WA W
' T o g

Shri Vidya Choram Shakia: My
standard and your siandard are diffe-
rent. You may do Jike that, I do net do
like that.

st grw wx e : o fad
% @ § 5w T @

ot feureoe qew: g WTOE
wmr g W oe oWt b

Jana Sangh members have no under-
standing of these problems. 8o, he
should better keep quiet.
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ot pvw e wwwE@: g
& @ wg aw §, dfew o gad
w i T § 1 @ W agE ST
g &= ¥ @ | g TR faem WY
dm=x §

Shrj Vidya Charam Shukla: You
slic'ald properly understand first, then
yur will be able to teach others. You
do not understand anything yourself,
‘aat ic the trouble with you.

Some hon. members made some re-
ference te the appointment of a mem-
ber to UPSC belonging to the schedul-
ed castes. This matter is always kept
in view. We have eppointed already
a worson from the scheduled tribeg as
a member of the UPSC, and whenever
wt can appoint & gcheduled caste mem-
ber to UPSC, we shall be very glad
1v do so.

Shr' Meetha Lal! Meena, Shri Sheo
Narc:n and a few gthey members made
the demand that the work relating to
social welfare of the scheduled castes
snd scheduled tribes should be trans-
forrcd from the Department of Social
Welfare to the Home Ministry. I must
say thai at present the work is being
done extremely well by the Depart-
ment of Social Welfare, and there is
a very close |iaison between that de-
partment and our ministry, and I do
not think there iv #ny justification for
making such » demand.

Shri M. R. Krishna made the sug-
gestian ihat a central authority should
bz created with power to nominate
candidates against reserved yacancies.
There is a central guthority already
iz the shape of the Director-General
of Employment Exchanges that js do-
ing this job.

Some other minor matters were also
raised. We shall go through them
and write to the hon. members and try
to gatisfy them on the sction that the
Government is taking in these matters,
ang if necessary, we will consult them,
we can call a group for g disctssion
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and gee what further action is needed
to gee that the constitutional guarantee
that have been given to the members
of the gcheduled tribes and scheduled
castes are properly fulfilled.

Shri M. R. Krishna: The Minister
said that it was true that the social
security ministry was not handling the
demands. The other day Mr. Ascka
Mehta was not able to give information
to the House because he was not in
possession of gll the facts, Now, Mr.
Shukla has said that his department
was doing everything. The other day
the Deputy Minister enswering a ques-
tion gbout representation of gcheduled
castes and tribes in the government
services sald that there was no machi-
nery in the Home Ministry to see that
adequate representation was given to
them. The Deputy Minister answered
here that the Home Ministry would
have to be informed by various autho-
rilies {n case they were not able to
fill up the vacancies. Is this the type
of machinery in the Home Ministry to
gee whether there was adequate repre-
sentation to the scheduled castes and
tribes? Is there no other machinery
to do active co-ordinating work?

Shri R. D. Bhandare (Bombay Cen-
tral): Our point was that the depart-
ment should be managed by the Home
Ministry. It is gtated in the report
that whenever a questionnaire is sent
no information is given by any depart-
ment to the soclal welfare depart-
ment. Therefore, we wanted that the
powerful Home Ministry should be in
charge of this so that they can seek
information and get replies and these
also could be incorporated in the
report. '

Shri 0. M. Kedaria: In view of the
constitutional safeguards granted to
the gcheduled castes and tribes in ser-
vices, ig the Home Ministry consider-
ing promoting them outright, ignoring
the CRs.?
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Shri B. Shankaranand: Are you not
going to allow me to speak?

Mr, Deputy-Bpeaker: I cannot say
just now.

Shri B. Shankaranand (Chikodi):
The other day I asked a question when
the Speaker was in the Chair, about
untouchability. I put that question.
Untouchability has been a challenge
te. the Hindu society, Indlan society.
I asked whether the government had
taken care to see what were the rea=
song or causes, why the people are ob-
serving untouchabllity and what re-
medies they have foung out. Unfortu-
nately the Speaker did not allow him
to give a reply.

Mr. Deputy-Speaker: I am permit-
ting questions on points that were
ralsed and there was no satisfactory
reply. That is all.

oft 9o ®ro wrextw (TMAI) o
I wEIRA, { AEH AEICH qg
FTTAT ATEAT § FE g 15 I & wmany
7g wiv w@ @ § 5 wifaarfaal Wiz
giomt & ol sperr warrera AT =nfigd,
w6 9T TF @ aWAT & H§
gt g fawar § ) o7 fie e
feegeft qifeear & wma, foae grea #
& WY ¥, s A feafy aga weat
g wk 8, AfeT gardy feafa &
oW Tg0 a7 R 1 srer AT srfeare Wi
for s ad § foad g &Y
10-20 wrxfwd} & oY Hay wxeq
forarr wwr ¥ wr @ 7 qw forld EOETR
T § " § w1 e g g, e
w7

ot ey ow (foec) 1 W g
AT Y ot A1 w7 21 Y sy ?

JqTEW WRT: ©F §HT e
w1 gaTe A4 ¢, A wAvT 1 &y
98 | .
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ot gow wer IR qGRA,
gt ¥t mare quR & Zrew fifod
Sbri Surendranath Dwivedy (Kend-
rapara): Is the discussion closed now?

Mr. Deputy-Speaker: After Shri
Shukla's intervention, I felt that some
Members, particulsrly those who re-
present the Scheduled Castes and
Scheduled Tribes, were not quite
satisfled, ang so I allowed them to put
a few questions. That is all

st gow wm o« W T R
¥ ag w1 a1 fr gfomt & safeloe
Wiy §@ T@ ¥ U fFy O &
TR § o qfedwew @ og wwa § A
o fog dw wgm § B qa
¥ T FH A R ) q¥ W
Jer FTeEd SHTWT HY o @ 1065
ssfr##ti‘(!ﬂitwim% 14~15
®1 M & Iawr s faanar sigar
g o ox, @1 &w af) afer aga
#dv %1 fors fear mar § o< wfaee
¥ e & faq e Wie fiear § s
e feft gfom W e fors frar
¢ @ ¥ 7 v ww femr w7 @
FAT WeAT AEIAT KW AT H TORTC HT
frarcagardn ?

gra waraag € e axfeonf
¥ agt I wind gAHT F1 A1fgT w
¥ fag 7f afes 3 foara ¥ fay
fed qrx &1 W TEm A vy § fw
1963 ¥ AT 1966 & WTe Yo THo
o wrEo o qao ¥ w rfadt HFqR
gy fadr o § Sfes g fs 10509
1963 ¥ fva fad vy § I =l
agarar § | AT I & o gw www
& fr g fod dew 8z qule
dagt & 7

ot vewere wrelt  (72)
Jqrsrw wEEd, st {oqTe @wy @
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[sfr e wreft)

W # afsy wqgfar wfe o
vgfe wifew arfs g 7 oF
T & gy (@R darT &
ATHTT B AN GErET & qra &
@ F st agar g fe wam awie A
a feid &1 e fear @ e o
T faar § o w0 ? @ food ¥ aga @)
wEgeaget g frgad § s w3 A
e ¥ |11 ong A1 deqEE FEw
" deqew greew ¥ Al &1 aga
aort Y awat § | & s gy e
B GIHTT A FqATA 9 fa=rT w7 @
t 1 ¥fEr w1 v A ot aw T
aff fear § 1 Y 9@ @RI FG ®
FTETT & g #47 Aa@ § 7 g@ w1
FATY FA WEIRY AGLATA FA ATAT
g ?

17381

st Twdwe gw:  SUTeEW
T, § qF g § wgEgh 9
gt 7RI § FET Agar § w7 oo
ghom ot mfwarfedt & fog wam
gfma § Aefal #aic fadw
wier Aefal * ag g @ W

oft i1 W (tAT) @ ST
wgrq & Wt agea ¥ wEfae afy
g v wrfier anfr & wor foraror
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& wraed ¥ o wrgdt § feoqa &
w7 femmy & faq #n fiwar mar
t? agwrd & wgfee onfa qa
gl miftw aifa & o9 v 9o

A mom

qAAT F1 4577 a7 ¥ & forat § Q&
oS wify gaw swggfe sofor
wfa & @t &1 g8 & gewa framan
g | gER IR wAgfed wfq qag
wgfas wifen onfa &1 o=, wora
A FY 7T FAAIT FI GIEqT F AL H
T AT aaATHT A1 IA 9T WY A THTH
A | qE # ddr AgRT § AT
Fgm & & degew wEm Wi
weger gz & At & fag
fade s@1e & fomadr W@ foae wid
w0 oy fe 9 & sz & qwdr
g a1 W 7 qu 6T ad ?

oft fagroe aRdt  (WEST)
ITqN AEEUY, AR ¥aw TF fAqe
fear sz arfs & oF =marer T % )

gureaw wgea : A T W €9
®! qavar § | & degew Hrega & am
1 fams fF Ao & /0 T faw
qTaT § @are e ¥ W@ g |

st TwdEw gmw o AW, XU
qAEAT FT I § | W7 A IZ w5 ¢
fe ag gfeaai wix wrfgarfast
aata § & A wgAn § fe o ow oy
waw gl s wifeanfaa) &1 g
g AT xw A gudr wfad &
w19 grrd T O Ig awET gw
TEf it AT e IFeT A @
tafag 9 Faw gicmt Wt wfgarfaat
o gt Ag § 0
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Mr. Deputy Spcaker: Every mem-
ber appreciates what you said, But you
should remember that those who live
in that condition know where the shoe
pinches. Therefore, I permitted them.

Shri Randhir Singh (Rohtak); He
is a Harijan member and he knows
where the shoe pinches.

st W ww : IOEE  AERT,
qIAAT qaAT A qg Vo7 * § fF ag
qQF meaae g fAgaq § of @ &
S wigfas arfedi & fag w@iw
O | & A war ¥ ag fagee
FT wga g fF a3 g@ wegmA
T & FTHAT ¥ qg WY arq wfaa @
a1 @ £ fF ¥ 2 g, ey a7
KT faar &< 9T g gfaa sfa aar
wagfa srfer sfadt &1 9 =TT
faar amar & 9w # fegwr wweTarc
qTCT § TF FT WY I TAF0ALT FL4T ?
R 1 § & uvm s ov, fyer s
ot a8 qfedet & qfe @ o i
wigfas wfs aqr wqgfas waifes
wfedt & wiosax qfga o
A AT [EqqA T T qATq 9 fa=wre
s fe o fafw @i =1 a0y
A A FY SqIEqT F AT F AT 7Y
b 3w * o oy wT sraf ?

o g s ( FAEAE) 2 ow\@T
HAT AERT T TAATH FT AT &A
fs ag gurga Wik srfavz 1 @ex
A & fag ot gat ST wRrTE
frag § s axere Swarga 3,
AN F WL 1 g W Twar gone fie
o N waomRs fray s &
IT T A FwrT o Raw § W) A
FEHIT A AT § O W ORI kW
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TR # @il fo  wraorfi faarg
¢ T ® gwa Al #7
sfasar o @1 o & fag =g
qrgar A sget 7 & g e qa
AZIRE 9 & A F @ & 5 g ¥
FE qw § !

shri Vidya Charan BShukla: Mr,
Lrishna asked about the machinery
that exists to check whether 'ml&l‘\'i'
tivns made for scheduled castes and
wi.bes were properly filled. I have
aiready said that there is a provision
for submission of annual reports to
vhe Ministry of Home Affairs. There is
u baison officer also. All these are
properly checked up by a section that
we have in the Ministry of Home Af-
fuirg to deal with these matters. As
tar as submissicn to Minister, State
Minister and Depuly Minister is con-
cerned, that is only in cases of super-
session and without the orders of the
Minister concerned no person belong-
ing to Scheduled Castes and Sche-
duled Tribes caun be superseded.

15 hrs.

Shri Bhandare asked about annutal
report and the Governor's report. We
do go through the entire report that
comes to us and also the Governor's
report. 1 have already said that it
leaves a good deal to be desired and
we are bringing this matter to the
notice of the State Administration.
Whenever these reports come we do
take action.

One hon. Member mentioned about
the confidentia] reports. There js a
definite mention about it in the report.
We are seized of the matter. We should
like to find out what is the extent of
this malpractice, how far it has peen
done and how it can be corrected.
That is what we are considering at
present.

Shri Barupal referrnd to the setting
up of a separate Mwristry. A separate
department has been created in reply
to the demands roade and thet is being
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very effectively run by my hon. friend.
As far as reservation in the services
is concerned, we help them as much
as we can.

One hon. Member asked about rec-
reitment to 1AS and IPS, how much
of jt was done previously and how much
is being done now. What is being done
now 1 have already reported to the
House, ] have already said that before
the setting up of these pre-examina-
tion training centres in Allahabad and
Mudras the position was far from
satisfactory. Because there was no
other way of jmproving the position
to get the full quota of Scheduled
Castes and Scheduled Tribes candidates
to fill up the reserved vacancies, we
opened these pre-examination training
centres, Afier that the position has
improved. I have figures with me here
from 1957. In 1957, for IAS, for ins-
tance, we had five vacanciegs reserved
for Scheduled Tribes but none was ap-
pointed. In 1958 we had, according to
the ratio of vacancies, two vacancies
reserved for Scheduled Tribes but not
one wasg appointed. There was a
shortfall up to 1961. After that, gs far
as IAS is concerned, we have been
able to fill up the entire vacancies

recerved for them (st g Wi
€9 ¥ qaoq @gwr fr fadm &
W T §T 9 )

In 1062 the vacancies reserved for
Scheduled Castes and Scheduled
Tribes in IAS were 22 and 4, and 22
candidates from Scheduled Castes
and 4 from Scheduled Tribes were
recruited. The vacancles jn 1863
were 11 and 4 respectively and the
same number were recruited, in 1964
the vacancies reserved were 14 and
5 and the same number of candidates
were recruited, in 1965 the vacancies
reserved were 16 and ¢ and the same
nimber of officers were recruited. In
1000 the vecancies were 10 and o
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and the same number of candidates
were recruited. This iy with regard
to IAS, The same is the [position
with regard to IPS where in 1063,
the number of vacancies reserved
were 15 for Scheduled Castes and 4
for Scheduled Tribes and the same
number of people were recruited.
Like this I can go on giving the
entire figure.

Sir, I think I have almost dealt with
all the points ratsed by hon. Members
which concern my Ministry, Some
of the other poinis which concern the
Department of Social Welfare, I am
sure, will be answered by my hon,
colleague when he replies to the de-
bate, (Interruptions).

Some hon, Members rose—

Mr. Deputy-Speaker: Order, order.
It is very difficult now. I permitted
some questiong because some hon,
Members felt dissatisfled. I cannot
permit any more now, Hon, Members
must resume their seats.

oft Qo Qo WS (TAT): FaTET
wgrea , &% fedi @ wqglaa onfy
o< Wl wifer  wnfadl & @
¥ ougl wgw @ @ { oWy oAy
qgH W1 2@ FT g/ qav qwar g f
RO F AR A gw dvit o fow
it § s =ifed gl
R B @RI T@Y) o o
ag ggt war € § W &
fgara & aarg af § WX & wwwar
g e st et frasl o & seary
& @ frerelt ot ft @ 1 & wwwar
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W urens oy senfedfer Sogw
®oaAr 9fg@ 1 ogw Ew
T oAt @t W faedr  wmd
o FT ATGA IAHT JHFAT gH AT
g FT ||

T AGPAG T AT A AL
e g wow i wgfae wnfadi &
TF wgA AT A, ¢ #g0q faqfa 3,
R WA AE &g AC {6 ITH U
g A, ww faar @ # qeg
ma A e Fg W wie A fw
g7 7Y #v g feafa § ) & ga e
A g 5 o & agt o ferfir ot
I H TR gAR gAY 1 AfwA Fo
o qgx ag  wgfv onfagt
& MY OF agT AT WA
st & fag fear qr srandy & fag
o wreRra AT 91 39 § 9 ) fgemr
faar qr 1 AR & ag sgm fF oy
WTRIAT &4 A1 A I 797 fFa7 91
qg wRET gaT a3 qv fi wrardy
1% faad wrIA9ge g, 39 MR-
At & €T a9 Wk g g
@y AfFA A T R AwH
a TF AT FHIATX 9@ @ & 99
¥ 3q wrraw w1 fos a& gl wran
LT qa9q g a7 @ fF g9 garw
% faan wger R s wfgw,
fora wgea et awar a1 ifgd g
GWET wTaT g1 I8 wRieA W
N AT ETAMY Jw @ A
atii &1 §o g& T TqT W
& famr w91 &feT 3@ g
T® Fwwa g & qar |

g H, g A wgE F N
TRT G g &1 gaar §
JaW w39 et & g
¥ fw afew ¥ we
Wi AP 9T | q@T A oI
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g feda fafrst # Q% @ gfve
t om ¥ wRawx am< & g
) foelt f o fr ardr o fada
vy ff 37 F faet ot 1 gaw fag
&f ey ¥z & ST A g wA
¥ qg wemy @ fe araEdw wge
® ggY 37 Al A fareet wrfgd o
W 9 RIE ogwn o f4 3q faAl &
feda fafreet ot qwasa w7 asgm
! gaw e ¥ faer gqr e Ado
gz 3w fe 38 gfae & W 3701 B
& 98y | AfET qud T e T
AH A AA A IAW AT o |
A ITH AT F @I QU I HH
it faedlt ¥ ZiewT &1 fZaT a9 Ok
gEA AT AN AT ¥ W ¥ 9T W
¥ TF & A s wEnd §, fae
TR F 3 Al g qrn wgw ma-
Farz ¥ Wt fedg fafaer  sgw
w fomr & 1w 9§17 wI& §U
o QFEIRE F AT | I9 CREIE A
A § FIHIT FT AT §B ST
g gw ) AfwA gm g W
FraE fem T W Iew AT Il
ANFO § gz faar mar ) o7 W@ QA
3 & s g § e @@ woow
g @l A aes ¥ EF § @
gAR W gE T E 4§ ary
§? T franch &1 e TAw )
& aret § & AR 17 T@ W AW
wai & arar § 7 gafan & ot §
Wt 3w afs & eowar ww §
I gfraa ot ae AR 3o
T AU F Fgi WMo qrar AT
¥ AqE ¥ agT qrRrew gt 91
W ag W sy o Al €
QT g, @ T@YETA & W
¥ § ot qEd g\ g g,
ae @t as A o awm g

Reports (M.)
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e L W WIR IT HT AN AR 6T GWRY
el § o agy Kowew OGN IR qR aawn v fagr

PRET A e TR E g 0 0 W I QT @R
A AT AN D § @ E TAT 91 | AfeT W@ F IR gEEa
frg, WTETH B gRow T aCF ¥ wwd AL gAT AT
Wi ® ot @ g ome fegw  T0 &) W SRR wg o @
w0 fo g 7 vt f& am qw, el A W Fr e
oo o A AR A dwar ffe @ & T A ¥ gEw e g
L R T Il L
wwg W frad | ok fag WHI @ § @ o hEe W
e frvwa wdt guT ¢ fR o ¥ fg o ST AT FE A AT E L IEET
W ¥ AR W oW s ar HEe T e o § ) g e o g
fred ot § 1 g froter ad g it fadh 1T a7 & T A aren §
N wENd | 8 o fr A IUAFAT W FTATRIAT $Y HTTVIHAT
W@ g ¥ e ow e v 1 Hoawd faa sos Wil & g
2 ag Prafor s ¥ @ @9 X o faom @ fendiz &9 & w9
¥ faq wem fod fed ¥ sER W twm wigw fe ag o ot
wer s o, W€ dur Pt @ & o N ogfraa #, gt ¥ owfa
8 e o e g ifgy | TS A B e
Mer ag A g 1 (wwaw) T W @@ @ R
W Adw frr ek afgy) qgay T TG QR @A ow
xg w1 fra d ) fod g S aY Wt Wt 99 A TEr Wraw Ag) g
o e @ qEmar A@ g o fF ofew sfgw @i #
(cearm). . 8 g T ¥ 7y wE & % ! afew W aw ag i Al
s wgon et F wgw g Q007 WO g st
e L LR IS
fofwug i e wg ¢ 0 0% O am A e et
fo ug o & e ww ¥ qet 4t | g frr § 1 g 9w R
wh S W g o e gw TR Naw aml s
mmmzmaw*mmmﬁt?

ot gt Seft AT ¥ T fw 62,
o wydw A & faww wwar § ) 63, 4% 65 ¥ I¥ qu < fiemw
W AR AG AW ATCEN ot ¥ ATy oy fe agt W ag ¥ e At
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g wWgar g f wowr ag
wgar g fF 78 @ A W
1 gg fafer < ot 8, wxfer
fg amerT ot § ©@ A AR A
ESUll o

g

| ~»
E |

=4
1%

2
4
-1

4317234
L
ﬂ&%%%

4
A
=
g,’é

2
oF
3
-

i1
A

24
cE Y

1743
-ég
gig

%%345
21i:
YL b

é.ﬂ

5

TED
FEELE

PR ol
139473
3%

1713
i

g%iiaa&
p |
141

EFY

1
2
a
i
:
g

S.C. and 5.T. SRAVANA 16, 1880 (SAKA)

Reports (M.) 17592

AN Y FRY gy o e
i @ sl whRguw W
Wl ¥ e wifgy, wem @
g & g w0

Mr. Deputy-Speaker: Now, I will
have to first call Members from the
Opposition because there is some
time to their credit. Then, time per-
mitting, I will call Members from
this side. Shri Ramamurti, (Inter-
ruptions),

Some hon. Members rose—

Mr. Deputy-Speaker: This is the
ustal practice. If there ig some time
allotted to the Opposition, that is to
be given to them. The time taken by
the Minister is also debiteq to this
side, Please resume your seats,

Shri P. Ramamurii (Madurai): Mr.
Deputy-Speaker, Sir, when the Minis-
ter of State for Home Affairs was
speaking, at the end of the speech, I
found angry voices from the Congress
Benches also, putting questions, be-
lenging to the Hatijan community, It
is a very good thing that those angry
voicey were raized.

We have been given lots of figures
about the number of vacancies which
have been reserved for the Harijan
community, this and that manner of
things, recommendations accepted, re-
commendations implemented gnd all
that. I am not going to speak on those
thing.

15.1% hrs,

[Sarr Bar Ray Maprox in the Chair]

The fact remains that after 20 years
of Independence, the curse of untou-
chability continues to be rampant in
this country. Even the Report points
out that whatever might have happen-
ed, to some extent, as far as cities are
concerned, as far us villages are con-
cerned, the curse of untouchability
continues. Why? Maybe, the untou-
chability is banned today under the
law. But why it is that after 20 years
of Independence, after passing the
Constitution, this curse on our soclety
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continuously exists. This is the basic
question with which we are concerned.

My hon, friend touched the crux of
the point. The question is that
this question of untouchability is
very closely mixed up with the ques-
tion of landlordism. In this country,
Manu who wrote that wonderful book,
Manu Smriti, coming from the upper
class, who wanted to perpetuate the
domination of the upper classes in this
country, the land-owning class, also
gave a halo to the domination of re-
ligious garb and wanted to have per-
petual domination of upper classes in
the country so that they could get a
class of people who will not revolt
against landlord domination, that it is
something ordained by God, that they
have been born in that community
because God had ordained them to be
born in that community, and it is on
that basis a religious halo was sought
to be created.

For the last 2000 years or 1500 years
this curse has been there. How are
we going to tackle that problem? The
fundamental question before the
House is as to what is the outlook
with which we are going to tackle
this problem. Many reformerg have
been there, Gandhiji has been there.
But even before Gandhiji there have
been many reformers. It is to look at
the problem from the point of view
of doing some good to the Harijan
community. It is not a question of
correcting an injustice to them. It is
a question of doing some welfare and
that patronising attitude towards the
whole problem is @t the root of the
whole question today,

I know, for example, in Tamilnad,
there was a great reformer, Shankara,
a great reformer, Ramanuju, and he
was a Catholic, He said that there
could be no question of these com-
munities ag far as Vaishnavite religion
is concerned. But we know their fol-
lowers later on started the same kind
of a thing. I was a Harljan worker.

AUGUST 17, 1067
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in 1934, and I had also fought a num-
ber of cases, there was a particular
case relating to the Parthasarthy
temple in Madras, in Triplicane, where
I took a case, asking some Harijan to
file nomination for the election of the
trusteeship. I went to the High Court.
Gandhiji had later on commented up-
on that case in Harijan. That is a
different matter., What I want to
point out is that that time I read all
the scriptures in order to assist the
lawyer, Mr, T. R, Venkatarama Shas-
tri, whom I had engaged as a lawyer.
When 1 read that, I found that as
wonderfully 'Catholic. It said that if
a Vaishnava asked another Vaishnava,
‘“What is this caste?”—do you know
the language in which it is cursed? It
is a terrible curse—

AT QT : eI

A Vaishnava who asks another Vaish-
nava, “What is this caste?” is guilty
of committing an incest with his own
mother. That is the way the Panchra-
tram had condemned it. We know
the followers of Vaishnava today, the
same followers of the great men, also
practising this untouchability, Why?
The fundamental problem which along
with this caste problem is mixed up
is the class domination of the upper
landlord caste. Are we doing any-
thing towards that? Is just giving a
few jobs here and there going to solve
the problem? In the countryside
where 95 or 99 per cent of our Harijan
population are living, they are land-
lesg labourers. As was pointed out,
they have not been given even home-
stead during the last 20 years. We
have not been able to give them even
homestead, security against eviction
from their homestead. Whepn this is
the way, how are we going to solve
the problem of untouchability? There-
fore, this is a fundamental problem
of ecomomic domination, I do not
want to go into the question of land,
but I am just pointing it out.
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Similarly you take the other ques-
tion. What is the outlook in which
you are looking at the whole question?
There ig a lJaw that untouchability is
banned. But what is the number of
prosecutions? I know, for example,
when prohibition was sought to be en-
forced, an evil which has been there
in the society as a result of certain
habits—after all, this ig only a habit—,
in order to enforce prohibition, you
kept a separate department and sepa-
rate officers. But here is a curse that
is ingrained in the blood of the majo-
rity of the Hindu community, a thing
that has been inherited from genera-
tion to generation and from century
to century, and in order to fight this
curse, if you take it seriously, do you
keep a separate department? And
who will take the case? The ordinary
Sub-Inspector of Police. Will he ever
take a case against a man who prac-
tises untouchability? Will he do that?
I¢ you were really serious about en-
foreing this, would you not have creat-
ed a separate department and seen to
it that that department was manned
by Harijans who know what the pinch
is, who know what that social ewil is
and who have the courage to bring to
book any upper caste Hindu, bring
him before the court and arraign.
Did you do that? No. Even in the
eight Deputy Commissioners that the
Government have appointed for Hari-
jan welfare, not even one Harijan is
there , . .

Some Hon, Members: Shame, shame]

Shrl P, Ramamurti: This is the way
in which the whole problem is look-
ed. Not even one Harljan is there.
What are the qualifications of these
people? Are they people who are
wonderfully zealous and hopeful of
finishing this untouchability? How
are they concerned with it? Are they
the soclal workers? Why should
these people, who have passed some
examination of the Public Service
Commission, be put there? How are
they qualified to deal with this parti-
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cular problem? This ig not an ordi-
nary problem of administration. This
is a peculiar problem concerning our
society. It is a social problem. Un-
less one is filled with that zeal, one
cannot tackle that problem. There-
fore, the whole attitude towards this
problem should change. That is the
root of the whole question—the class
domination and, combined with it the
social domination that has been there.
Unless this problem is tackled with
a new outlook, with the zeal that this
thing must be finished, this cannot be
solved. For that, you seek the co-
operation of those very people, make
them the enforcing authority; do not
arrogate to yourself the authority of
enforcing this law. Unless some such
thing is done, this is not going to be
eradicated, however much you might
talk. I do not want to talk more
about it because the time at my dispo-
sal ig very limited.

Along with this is also the tribal
problem which is dealt with in this
Report. What is the tribal problem?
The tribal problem is also fundamen-
tally the same. Here is the Report of
the Commission—I have not got the
time to go into the various pages—
appointed by the Government of
India, presided over by a person no
less than Mr. Dhebar, a Congress
member, a former President of the
All India Congress Committee. He
has pointed out at innumerable places
that the fundamental problem of the
tribals is the problem of land, He
has given instance after instance, in
State after State, o¢ the depredations
on their Jands, how their lands are
being taken away from them by con-
tractors, by moneylenders and by a
host of other people from the plains.
Have we sought to prevent that? Are
we today passing laws, fool-proof
laws, which will prevent the alienation
of land from these tribal people to tha
other people? No. But we say that
we are doing welfare, and we have
appointed commissioners, tribal com-
misioners, this commissioner and that
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commissioner to do welfare, We take
away from them their very means of
existence and thep say that we are
doing welfare work for them. What
is this welfare work? The fundamen-
tal question of land has not been tack-
led yet,

I shall just give you only one
instance from Tripura. With regard
to Tripura, the Commissioner on the
Scheduled Areag and Scheduled
Tribes said:

“At present, there is no Sche-
duled Areas in this territory. The
Chief Commissioner has suggested
that the areas of Kanchanpur,
Chammanu, Amarpur and Telia-
mura blocks and some of the areas
under Sadr, Belonia and Sabroom
Sub-divisions, which are conti=
guous to Amarpur and Teliamura
blocks and have a preponderance
of tribal population may be dec-
lared Scheduled Areas.”.

Then, the Comamisison has gone on to
say: '

“The influx of displaced persons
from Pakistan to Tripura has been
enormoug and has upset the local
economy, It has greatly affected
the tribals and has made the land
problem acute. The rights of the
tribals in land should be safe-
guarded.”,

This was written in 1956. Ten years
have gone. During these ten years,
there has been more influx of refugees
and more land of the tribals has been
alienated from them. This is the way
the wonderful welfare work we are
doing, namely that we take away the
land from them and then say that we
have appointed a commissioner to look
after their welfare, and this is the way
in which we look after this question.

The fundamenta]l problem is one of
the growing domination of the advanc-
od sectiong of the people from the
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plains over thege tribal people in
these hilly areas, and because of that
today a feeling has arisen in their
minds that their interests are not safe
in the hands of a government in which
the plains people dominate, That is
why demands have grown up from
tribal people that they must have
complete autonomy and they must
have their ways of life and their eco-
nomy should not be kept under the
domination of the people from the
plains. Government also had accept-
ed that position at one time, But are
they sticking to that to-day? I have
read the declaration made by the
Home Ministry on 12th January, 1967
and this is what it says:

“Bearing in mind the geography
and the imperative need of secu-
rity and co-ordinated develop-
ment of this region as a whole,
the Home Minister discussed with
the AHPLC leaders the proposal
that a federal structure compos-
ed of federating units having an
equal status, not subordinate to
one another should provide the
basis for this reorganisation.
Under the arrangement a limited
number of essential subjects of
common interest will be assigned
to the regional federation leaving
the rest of the State functions to
the federating units which will
have their own legislative assem-
blies and councils of Ministers
ete.

The details of the scheme in-
cluding subjects to be allotted to
the regional federation will be
worked out within six months by
a committee in which all concern=
ed interests will be represented.”.

The authorities had categorically dec-
lared that a committee would go into
the details within a period of six
months, But what has been dome?
Six monthg are about to pass or are
over already. A conferensce was held
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just about a fortnight ago, and then
there was a committee and then a
sub-committee presided over by Shri
Asoka Mehta. What were the terms
of reference of that committee? The
termg vof references should have
been only to work out the
details of such scheme. But on
the other hand we find that
the committee has been asked to con-
sider all possible arrangements in-
cluding the continuance of the exist-
ing arrangement. These are the won-
derful terms of reference. Therefore,
how can the hill people and the tribal
people have confidence in this govern-
ment, a government which is capable
of going back upon its plighted word?
Naturally, therefore, we have a revolt
among the tribal people. This revolt
will not stop there unless Government
change their attitude, unless they rea-
lise this basic problem and unless they
ensure that their plighted word is not
allowed to be alighted; they have got
to stand by their plighted word, what-
ever might be the pressure that would
be brought to bear upon them by the
people from the plains.

We hear talks disintegration today.
It is the policy of Government that is
leading to greater and greater disinte-
gration of the country. Today, the
tribal people are rising in revolt. If
Government do not see the writing
on the wall, the Harijans also will rise
in revolt, as pointed out by my hon.
friend, because they cannot tolerate
this kind of patronising attitude.
Therefore, I would ask Government
to see the writing on the wall and
change thelr basic policies in this
matter,

SBhri Ram Dhan: What about
appointment of Scheduled Caste Mini-
sters in West Bengal?

st waw e wye (FFerar)
Fwmafa wgET, € frew o< frew ¢
fat & aga Y ot &) o fede &
e Q@ §U R Hawg
v deft sft faaraow wwer & et
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et gra wwe fEy mx e
gRTAT &7 §9 Jarg 3T 7 Fifew
) & omar g e 4% W et WY
o fawdi #1 g @E G g
ATN LIS o for T Iw T
dA g G w8 & aff
e # g fawg o< aga refian-
qd% ST AT § A1 ey wr
29 T ® greer awr€ af §
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TN A R w e ¥
Qv gy ¥ fafegfestoe o wrar
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& eafad & qa3 7 &1 e § wiv gaA
A FT H0E T TEF G | g4 AEX K gAv
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Shri S. Xavier (Tirunelveli): Mr.
Chairman, the Commissioner for Sche-.
duled Castes and Scheduled Tribes has:
failed to take into consideration the
pitiable plight of large sections of
Scheduled Castes and Scheduled
Tribes who belong to the Christian andi
other religions, probably on the
erroneous impression that this gques--
tion involves a constitutional amend-
ment. I would. presently. show and
convince the concerned Minister and!
the House how this question does not
at all involve any comstitutional am-
endment. This affects a large section
of the Christian population and of the-
Harijan community. It is a sort of
divide-and-rule policy just to take
away the Christian community and to-
add strength to the Hindu community
of the same caste. In fact, in my own
constitueney itself, I have got 75,000
voters of this community belonging:
to the Christian religion itself. So,.
this section of the population pannok
Ba ignored at all.  Out of about. &
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Jakhs of voters, the question of 75,000
voters is not an easy joke or a small
matter. It is a serious matter, which
should be taken into consideration by
Government finally and for all times.

Axticle 15(1) of the Constitution says:

“The State shall not discriminate
against any citizen on grounds
only of religion, race, caste, sex,
place of birth or any of them.”

Article 25(1) gives right to freedom
of faith and religion.

In the light of these solemn princi-
ples and guarantees enshrined in the
Constitution of India which we respect
and regard, we should approach the
question or problem of the gcheduled
eastes who profess the Christian reli-
gion and who form a good portion of
the community.

The Scheduled Castes who are in
Christian religion also are called or
designated by their castes and in so-
ciety their caste is maintained. They
are socially, economically, politically
as backward as their own kith and kin
who are Hindus. They have nothing
to do with other caste people who are
Christians. They have everything to
do only with their own caste people,
who are Hindus. They live with
their Hindu relationg in the
same secluded or isolated locality, do
the same profession—usually agricul-
ture—dine with them, mingle with
them, marry with them and feel with
them and identify themselves with
them in all matters. Religion is no
barrier between the Christian and
Hindu Scheduled Castes.

The Scheduled Caste Christians
have nothing to do with the other
caste people who belong to the Chri-
stian religion. It is generally and
erroneocusly thought that there is no
caste in Christianity. It is true that the
Christian religion does not recognise
easte system, but it stops with reli-
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glonus matters. Regarding the social

side, or matters concerning any-
thing outside the religious faith,
the Church has nothing to do
and the society has its own tra-
ditional Indian ways. Even in
Church affairs the social customs are

observed and it is a fact that in the

registers for baptism or marriage,

there are columns to indicate the caste

of the child or spouses. Even our

constitution aims at the classless and

castelesg society, but yet our Govern-

ment does things according to the ex-

isting facts and conditions of the so-

ciety, The Scheduled Castes who be-

long to the Christian religion have no

inter-marriage with any other caste

people in the Christian religion.

There is caste system practised in the

Christian religion and the religion

does not interfere with this practice

of caste system among Christians.

Religion relates purely to the spiritual

side, while the social or material side

of the Christians is in the same man-

ner ag in the case of the other people

in the Indian society. “Christian” is

not a caste just as “Hindu" is not a

caste. It refers to the religious gide

of the individual. In fact, the Back-

ward Classes Commission also have

found these facts to be true: “we have

discovered to our pain or sorrow that

untouchability did obtain in the ex-

treme South among the Indian Chris-

tians and the Indian Christians were

prepared to assert in many places that

they were still guided by caste”.

Christian Scheduled Castes have not
become advanced. The Scheduled
Castes people who have embraced
Christian religion are as backward as
their Hindu brethren. So it can
never be said that the discrimination
against the Scheduled Castes people
who are Christian can be justified on
the ground that they have become ad-
vanced. Another fact is this: If a
member of the Scheduled Caste be-
longing to the Christian religion dec-
lares himself that he has reconverted
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himself {o Hinduism, he is entitled to
get back all the privileges that he was
getling before he became a Christian.
Does it mean, that, when he became
a Christian he became advanced and
that on his declaration that he has re-
converted himself as a Hindu, he lost
his advancement overnight? Ig this
not sufficient proof to show that this
discrimination against Christian Sche-
duled Castes is purely on the ground
of religion? Concessions have been
granted to the Christian Scheduled
Castes and Backward Classes in the
matter of educational scholarships,
but this is not sufficient at all. The
injustice still persists and there is a
discrimination perpetrated in the field
of politics, public services, professional
college admissions and grant of finan-
cial subsidies for the purchase of bulls,
digging wells, building houses, etc.

S.C. and S.T.

To cite an instance, a person has two
sons: one is Ramaswamy, the other is
Joseph. Both these sons live together
in the same hut, eat together the same
food, sleep together on the same mat
and work together in the same fleld
and there ig no difference between
the two. But see the injustice,
Ramaswamy can contest a reserved
seat for the legislature or the Parla-
ment, whereas Joseph his own brother
cannot, because he has embraced
Christian religion. He is not entitled
to equal privileges in any government
service, professional colleges or get-
ting subsidieg ete.

The only disqualification is that he
§s a Christian. In this discriminatory
treatment the government ceases to
be a secular State. Joseph should not
be deprived of his privilege merely
on the ground of religion.

Scheduled Castes have been defined
in Article 386, item (24) of our Cons-
titution. “Scheduled Castes” mesans
such castes, races or tribes or parts of
or groups within such castes, races or
tribes as are deemed under Article
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341 of the Constitution to be Schedul-

ed Castes for the purpose of this Cona-
titution.
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No mention has been made that per-
sons belonging to a particular religion
alone should be deemed Scheduled
Castes. Article 341(1) reads:

“The President may with res-
pect to any State or Union Terri-
tory and where it is a State, after
consultation with the Governor
thereof, by public notification,
specily the castes, races or tribes
or parts of or groups within castes,
races or tribes which shall for the
purposes of thig Constitution be
deemed to be Scheduled Castes
in relation to that State or Union
Territory as the case may be”

The Constitution (Scheduled Castes)
Order 1950 was issued in accordance
with Article 341(1) of the Constitu-
tion, and there was no reference to
any religion with regard to the Sche-
duled Castes. Para 2 of this Order
1950 reads thus-

“Subject to provisions of this
order the caste, races, or tribes
or parts or groups within caste or
tribes specified in Part I, 11, III
shall in relation to the States to
which those parts respectively
relate be deemed to be Scheduled
Castes so far as regards members
thereof resident in the localities
specified in relation to them in
those parts of the Schedule.”

But, unfortunately, by an Act, 63 of
1858, another para (3) was added to
this Order of 1950 which restricts or
abridges the rights of the Scheduled:
Castes mentioned in the Order of 1950
notified in accordance with Article
341 of the Constitution, Para(3) in-
serted by this Act reads as follows:

“Notwithstanding anything con-
tained in para(2) no person who
professes a religion different from
the Hindu or the Sikh religion
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snall be deemed to be a member
of the Scheduled Castes.”

The Scheduled Castes were given
special protection and privileges only
on account of their social, economic
and political backwardness in society.
These privileges were not conferred
on them because they belonged to
Hindu or Sikh religion. Religion was
not the comsideration or criterion for
the conferment of privileges on the
Scheduled Castes,

For the modification of Scheduled
Castes Order 1950 by Act 63 of 1956
by adding para (3), there has been no
justification or necessity. In fact, no
reason has been laid down for bring-
ing about the modification to the 1950
Order. This addition of the para 3 to
this Order of 1950 has been done arbi-
trarily and with a spirit of prejudice.

By this para (3) the discrimination
agalnst members of the Scheduled
Castes who are in Christian religion
is perpetrated, How this discrimina-
tion is unjust has already been elabo-
rately stated by me.

If the Scheduled Caste people in the
Christian religion are left out from
the pale- of the enjoyment of the pri-
vileges—political, economic and
social—they will ever remain back=
ward as they were twenty years ago.
And, the whole spirit or the principle
of the Constitution and the aim of up-
lifting the down-trodden and bark-
ward sections of the Indian society
will be lost, as, on account of this
discrimination, a portion of the Sche-
duled Castes belonging to the Chris-
tian religion wil] be left out of the
circle of Scheduled Castes for whom
the Government are giving much en-
couragement. This is against the na-
tional interest; and our late revered
Prime Minister, Jawaharlal Nehru
once remarked:

“T would not consider that the
people of India have become im-
proved or advanced even if one
single individual of the country
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is, or complaing that he is back-
ward ip society."

It is a stigma to the reputation of
the Indian pation in the outside world
also. It is not an impossible thing to
cancel or remove this discrimination.
In the interest of the nation and the
nationa] prestige for the whole world,
this discrimination has to be removed.
Only the Government should realise
this discrimination as disgraceful, un=
fair and it can be removed quite easi-

During the Question Hour on 8th
June 1967, the hon. Minister for Social
Welfare answered that no discrimi-
nation is shown against the Tribes
belonging to the Christian religion
The same policy may be followed in
respect of the Scheduled Castes also.

16 hrs,

It is erroneously thought that the
removal of thig discrimination invol-
ves amendment of the Constitution.
Under article 341(2), the Parliament
may, by law, include or exclude in
such castes specified in a notification
under clause (1) any caste or race or
tribe or part or group within any
caste, race or tribe, but save as afore-
said a notification issued under the
said clause shall not be varied by any
subsequent notification. Para 3 of the
1850 Order can be cancelled by an-
other Act of Parliament and the dis-
crimination removed. This doeg not
involve any constitutional amendment
at all. Only para 3 of the Order of
1950, introduced by an Act of Parlia-
ment hag to be removed, and that can
be done by another Act of Parliament,
So, there is no question of any amend-
ment of the Constitution at all. It is
an erroneous impression that the re-
moval of this discrimination should
involve a constitutional amendment.

1t is, therefore, most humbly prayed
that this unjust, baseless, unfair dis-
crimination shown against that portion
of the Scheduled Castes who have em=-
braced Christian religion may be
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ordered to be removed and justice
-social, political and economic as laid
down in the Constitution may be ren-
-dered and we look up to the Govern-
ment 1o safeguard the interests of this
‘minority group also in society and we
are sure that justice with mercy will
‘be meted out to these down-trodden
4and forsaken people,

Mr. Chalrman: Shri Subravelu.

st oy ww: § 7 6-7 U @A
fema 2 mit g ¢ forr i @) 19 21w
AW & 9T ®r w¥ fewy Wiy
& qF AF g | TFUE AT
# T Frardr wrat , qgw ¥ feaw
q @Y, I AT F FAAT T @E,
FRT WY wra 3 wYar Agd) fear &

wacafn gz : fadet aw &
ot s argw ez @ o Fidw
o} & faq e ogw gaie §
fardt 2ot & aweq @y <F § 1 FAw
IET & F agew e qF § Ararer g
F Wy FeT 0

Shri Subravelu (Mayuram): Mr.
Chairman, I strongly share the feel-
ings of condemnation expressed by
hon. Memberg for the Government's
ineptitude and apathy in dealing with
the problems of Scheduled Castes and
Scheduled Tribes. Even the constitu-
tional obligations were thrown to *he
winds and the reports that should
have been aiscussed annually were
put in cold storage. I charge this
governmint of deliberate mala fide
intentions to keep the community
down in order to placate the caste-
minded Hindus. It ig high time that
the government stops masquerading as
the bulwark of the interests of the
backward community and see that
rea] solid work is being done to up-
lift the downtrodden millions of this
couniry.
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S_ir. it is not a caste problem 1n &
limited sense. It is a national prob-
lem with wide and far-reaching im-
Plications, If it is not settled in the
nearest possible time, the Government
will have to face revolt and conflagra-
tion throughout India.

Let us look at the problem of land-
less labour of this country. Most of
the villages do not have adequate
facilities even for minimum decent
living like drinking water, latrines,
road, housing etc, on top of this, many
habitations of Harijans are located in
lands owned by private individuals.

The poor people who live there are
at the mercy of the land-owners, and
practically they do not have any free-
dom which is enjoyed by other sec=
tions in India. This is the humiliating
condition which the Government, iz it
were true to its professions, should
have solved long ago. But we find
that this caste-ridden backward loox-
ing reactionary Government have not
done anything in this regard. I would
like to say that allocation of a few
crores of rupees for the acquisition of
lands for building houses for the Hari.
jans is not an impossible task to do.

The allocation made so far is very
meagre. In this regard, I would like
to submit that the Government of
Madras had appointed a commit.ee
headed by the late Shri Parameswa-
ran. The report of that committee
was submitted long ago. The request
made by the State Government for
finrancial assistance to the Centre has
not been complied with so far. I
wish that the Central Government in
the interest of the welfare of the
backward people there, will provide
the necessary finance so that the State
may go ahead with the implementa-
tion of that scheme,

Sir, unless the sub-human social
and economic backwardness is re-
moved to some extent, we cannot



w7619 SC. and ST.

advance their conditions in -otaer
«directions. I would like to say that
this Government, if it is sincere and
‘honest, should implement at least
those recommendations that are to be
found in the Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes.

Also, the interim report submitted
by the Elayaperumal Committee has
made certain recommendations and
suggestions for the remova] of untou-
<hability. They may also be given
effect to without further delay.

The House may be interested to
‘know that the Chairman of the Com-
‘mittee has got a house in Chidamba-
ram town. The social tabvo there ia
8o much that he was not able o
‘occupy that house for quite some time.
But our leader, Shri Karunanithy,
‘when we were in the Opposition, took
up the matter, and the things were
discussed in the Assembly and were
set right. If such is the case and pre-
dicament of a Member of Parliament
you could well imagine the disability
suffered by vther people due to this
social evil.

Coming to the question of employ-
ment, I am sorry to say that there is
no serious attempt made to keep even
the limited solemn promises and
assurances given to them by the Gov-
ernment from time to time. T am
afraid, they are using it as a sop to
placate the people from rebelling
against these injustices.

I hope, earnest efforts would be
made at least from now onwards to
eradicate the evil of untouchability
and to raise the standard of Harijans
from the inhuman social backward-
ness.

In this connection, I would like the
Centre to emulate the lead given by
our State in encouraging intercaste
marriages. If that could be given
some weight for the selection nf candi-
dateg for various posts, that wil] be
an emcouragement for inter-caste

'SRAVANA 16, 1889 (SAKA)

Reports (M) 17620
marriages. Ways and meang like this
can be found if only the will power
to really uplift the backward classes,
the real backbone of this country, is

‘there,

‘With these words I conclude my
speech.

Shri P. C. Adichan (Adoor): Sir,
108, that is, 75 Scheduled Castes and
33 Scheduled Tribes, is the total num-
ber of Scheduled Castes and Schedul-
ed Tribes Members ot this Lok Sabha,
that is, more than one-fifth of the total
number of Members of the Lok Sabha,
In the report the Government says
that reservation was made according
to population. In strength also we
are one-fifth of the total population of
India. In the Ministry there are 19
Cabinet Ministers, 17 Ministers of
State and 15 Deputy Ministers, but
what is the share of Harijans in the
Ministry?

By your five plans you have created
milliong of jobs in the Government
services. What is our share in the
Government services, I ask. You are
fllling up post after post from the Pre-
sident to the peon but you decide to
whom they should go, even when they
are ip the pregnant stage. We have
got men of talent, character and capa-
city, but they are in the backyard
dust; so, nobody recognises them.

The charms of Governorship, Presi-
dentship and Vice-Presidentship are
prerogatives of the caste Hindus. I
will not go into them because I have
got only five minutes,

The political safeguards provided
in the Constitution for providing re-
presentation of Scheduled Castes und
Scheduled Tribes in Parliament and
State Legislatures will expire in 1870.
Since the Scheduled Castes and Sche-
duled Tribes continue to be backward
in all respects and are not in a posi-
tion to stand on their legs, it is neces-

that these ia] safeguards pro-
:;:lyed in the dc;”f:tltuﬁon ~ou'd be



17621 S.C. and S.T.
[8hri P. C. Adichan]

extended for a further period of at
least 20 years. These special safe-
guards were provided in the Consti-
tution with a view to helping the
Scheduled Castes and. Scheduled
Tribes to progress to the lev: of the
advanced communities. Therefore
these special safeguards should con-
tinue till such time as they reach the
level of the advanced communities.

Further, I would request the Gov-
ernment to appoint a commission con-
sisting of Members of Parliament to
evaluate the progress of the welfare
schemes so far undertaken, The ccm-
mission should study the impact of
the various welfare programmes on
the social and economic life of the
Scheduled Castes and Scheduled
Tribes and should make recommenda-
tions for further fmprovements in the
working of the welfare schemes. In
this we are getting step-motheriy
treatment. These people arg consti-
tuting committees and in the commit-
tees also, they are not giving due re-
presentation to Scheduled Castes and
Scheduled Tribes people even though
they are more than 1/5th of the popu-
lation of this country. In the matter
of giving irrigation facilites, land,
etc., this Government is discriminating
them. I would request the hon. Mini-
ster to see that special at‘ention is
given to Harijans, specially Scheduled
Castes and Scheduled Tribes and Adi-
vasis, so that they will be able to
reach to the level of other ccmmuni=-
ties,

16.11 hrs,

[Mr. DePUTY-SPEARER in the Chair]

8hri Swell (Autonomous Districts):
Mr. Deputy-Speaker, Sir, Mr. Rama-
murti has drawn the attention of the
House to one of the most important
aspécts of the tribal problem in this
country. I think, it has been a very
fortunate coincidence that Mr. Asoka
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Mehta who heads the Department of
Social Welfare, dealing with the
problem of tribals, the problem of
Scheduled Castes and Scheduled Tri-
bes, also happens to be the Chair-
man of a Committee that is currently
engaged with this problem. Mr.
Ramamurti has charged the Govern-
ment of Mr, Asoka Mehta as having
gone back op its plighted word to the
tribals of the north-east frontier
area. [ will say, with a certain
amount of pain, that Mr. Ramamurti
had not been completely wrong in
that. On two issues of this problem,
1 can say clearly, that the Govern-
ment has gone back on its word. It
has not kept up to the time schedule
of six months within which it has:
promised to find a solution and to
come tp the settlement of the prob-
lem. It has not appointed the Com-
mittee to go into the details of the
federal structure which has been pro=
posed and which has been accepted
by the representative organisation of
the tribal people of that area.

The Committce which Mr. Asoka
Mehta is hecading now is not charged
with the task of implementing his
proposal and the vague task of ﬁqd-
ing an agreed solution gives any dis-
cernible observer in the country the
impression that this Government is
finding a way of going back on its
plighted word. Mr. Asoka Mehta,
Mr. Y. B. Chavan, the Home Minister
and the Prime Minister, all these
three, are a party to this commit-
ment, to this plighted word, to the
tribal people of the north east fron-
tier area. The Government of India:
as a whole is committed to this be-
cause when Mr. Y. B. Chavan made
the announcement on the 13th January.
he made the announcement, not in his-
personal capacitv as the Home Minis-
ter, but on behalf of the Government
of India. Yet, T would still give
them the henefit of a doubt and T
would still not withdraw my confl~
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,dence jp them compeltely because
they tell us. and we would believe
them, that they are asking for a
little time till the 31st August.

I think Mr. Asoka Mehta, as the
Chairman of the Committee, will
come with some kind of a report or
a recommendation on this problem.
It his report or his recommendation
measures upto what the Government
is committed to the tribal people, he
will have done a very great service
not only to the tribal people but to
his Government and also to the cause
of the nation as a whole.

Now before this House, again and
again, almost every time, we arc seiz-
ed with some kind of development or
another that takes place either in the
Naga Hills or in the Mizo Hills. The
Naga Hills and the Mizo Hills, ...

Shri C. M. Kedaria: Op a point of
order., The hon. Member s refurring
to a matter which is not related to
the Report of the Commissioner for
Scheduled Castes and Scheduleq Tri-
bes. Thig is a8 matter which is outside
the scope of this Report.

Mr, Deputy-Speaker: I see that.
But the particular area from where
he comes is equally important. He
has his own time, Let him finish it.

Only five minutes are left. He may
develop his point.
Shri Swell: I say that almost

every day this House is exercised
over one development or another in
the Naga Hills or the Mizo Hills
which form a part of this tribal belt

in this strategic anq sensitive
part of our country. Now we
are all anxious that the un-

happy trends, the dangerous trends,
that are taking place in Nagaland and
the Mizo Hills today should be revers-
ed in the interest of this country.
As far as I am concerned and the
_organisation that I represent, I have
gtated this once and let me take this
opportunity to repeat it. I request
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Mr. Asoka Mehta to duly convey this
to his Government. If they take the
right step, if they keep the confidence
of the tribal people, if they stand
by the plighted word, we shall go-
with them to the lasy mile in order
to see that the tribal people are an
importunt and integral part of this
nation and that this nation grows
from strength to strength, There are
so many things which can bedone in
that part of the country, but what is
importanty now is that the trend
should be reversed, and the trend can
be reversed nnly when the Govern-
ment knows how to win and keep
the confidence of these people. If
vou go to the root cause of the prob-
lem in Nagaland or in the Mizo Hills
you would find that it originated
from the erisis of confidence; first,
the loss of confidence in the State
Government of Assmi and then the
loss of confidence in the Government
of India itself. I say this for the
inforamtion of this House that if the
Government of India had been quick,
if the Government of India had read
the wrilings on the wall in 1952-53
and if they had gone the way, the
distance, they have gone now to mcet
the political aspirations of the Naga
people, you would not have the Naga
problam tfoday. I say this that if
the Government of India had heeded
the voice of the Mizo people in 1962
when 78 per cent of them voted in
favour of a separate State for the
hill people in that part of the country,
you would not have the Mizp situa-
tion that yvou have today. Therefore,
both for the Naga situation and for
the Mizo situation, I put the blame
squarelv at the doors of the Govern-
ment of India. But I do not wish to
belabour this mistake that you made
in the past, It is now for you to try
to rectify the mistake, and the only
way by which this Government can
do that is bv keeping its word. We
are not asking you to perform mira-
cles. We know the problems of this
country; we know your limitations, as
individuals and as members of this:
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‘Goernment. Every day we see the
spectacie of this country, a discon-
certing spectacle of deterioration in
different spheres in this country. But
there is one thing which this Govern-
ment can do and that is, to create
confidence in the minds of the peo-
ple. Today you have given a word
to the tribal people of North-East
area, It has not measured upto the
aspirations of the people. But your
word is being watched keenly not
only by the people who will be direct-
ly affected, the people in the hill
districts of Assam, today, but the
word is also being watched by the
people in NEFA, the word is being
watched by the Naga hostiles, the
word is being watched by the mem-
Jbers of the Mizo National Front. If
they keep their word, the people will
think that here is a Government which
can be trusted, and those who are
with them, loyal to them, and ready
to co-operate with them will have
their hands strengthened, and those
who have gone the wrong way, the
way of the rebellion will have second
thoughts about it. But if they go
back on their word today, they will
never win back those who have gone
the way of the rebellion, and even
those who today believe in them will
start disbelieving in them and noth-
ing else that they will say hereafter
will ever be believed by those people.

If there is anything which will
tear this country to pieces, it is the
loss of confidence, it is the crisis of
confidence. I appeal to Shri Asoka
Mehta not only in his capacity as
Minister in charge of the welfare of
the tribal people, but in his capacity
as chairman of the special committee.
There are many things which can be
gaid about Tribal welfare, but I take
this opportunity to highlight this
problem ang take the cue from my
hon. friend Shri P. Ramamurti; I am
;ratef-ultohim;hehudonengrelt
_service to this House and to this
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nation by ralsing this question. Ehri
Asoka Mehta as chairman of this
committee, also has a special duty
in this regard
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Shri Bhaljibhai Parmar (Dohad):
Mr. Deputy-Speker, I rise before the
House for the first time. This is my
maiden speech. I am the Member
for the Dohad Scheduled Tribes

parliamentary constituency, Gujarat
State.

I have to submit the following
suggestions through you to the Minis-
der of Social Welfare for considera-
tion and immediate implementation.
After going through the Report of

Castes and Scheduled Tribes for 1961,
1962 and 1963, it is found that the
number of cases registered under the
Untouchability (Offences) Act, 1955 is
more in the State of Gujarai than
in other States. They are respective-
ly 87, 69 and 72 during these years
while the number of persons convict-
ed is 16, 17 and 26 respectively dur-
g the same period. This shows
that there is more criminal element
in the minds of the caste-Hindus, It
is good that the Untouchability (Off-
ences) Act is made cognisable. It is
thus obvious that a large number of
persons prosecuted is acquitted due to
some reason or the other. It may be
mostly due to lack of moral courage
on the part of the Harijans as they
are socially timid and backward, as
they have been suffering from social
disabilities for the last thousands of
years. They are also much frighten-
ed duc to the high-handedness of the
caste Hindus as they are economically
dependent on them for their day to
day livelihood in the country in
general and in rural areas in parti-
cular. 1 suggest that they should be
given sufficient lands for agriculture
and more jobs also.

In order to enable them to lead a
dignified life, inter-caste marriages
amongst caste Hindus and Harijans
should be encouraged by performing
such ceremonies in public and arrang-
ing receptions for them and granting
special privileges to the children of
such couples. The officers of the
backward classes and social welfare
department must do some intensive
work in the removal of untouchability
at least in five selected villages of
each taluka of each district to set an
example for the rest of the villages
of the district. The officers must pay
frequent visits to these villages and
keep a Vigilant eye on the progress
of the work.



17631 S.C. and S.T,

Constant contact of the caste-Hindu
village leaders by officers arid persua-
sive methods are necessary to eradi-
-cate this evil of untouchability. Co-
operation of officers of all departments
must be taken from top to bottom to
help solve this problem.

The voluntary agencies working for
the removal of untouchability must
see and evaluate the progress made
in this sphere quarterly, six-monthly
and yearly, and should suggest
to Government proper ways and

. means where pecessary.

The officers of the backward classes
and socia] welfare departments must
possesg missionary zeal and vigour, so
that they can be really helpful in

solving the problem of untouchability. .

They must put heart and soul toge-
ther to eradicate evil of untoucha-
bility.

The officers and the propaganda
workers should first take the initia-
‘tive in solving the problems of fetch-
ing of water {from village public wells
and private wells, tanks and taps.
The Harijans should be encouraged to
do so in their presence wherever
necessary.

The Harijan weeks celebrated year-
ly must be observed in their true
-spirit. It must not be a shadow but
a substance. Common tea parties and
dinners should be arranged particu-
larly in bhangi localities as bhangis
are the lowest strata of the Hindu
samaj. In Gujarat the bhangis are
«called

dgT FAAT

i.e. untouchables among untouchables.
“This internal untouchability amongst
the Harijans must also go, as I have
found in many places of Gujarat that
the bhangis cannot exercise their
rights of even fetching water from the
wells situated in Vankar and Chamar
localities. This is quite pitiable and
intolerable also.

In Gujarat, in the Mehsana and
Kaira districts untouchability exists
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in its wild and brutal form where Hari-
jans are harassed ang troubled like
anything. This means that still much
requires to be done in the removal of
untouchability. I appeal tp the
Minister of Social Welfare to stimu-
late and activise the officers of the
various departments and particularly
the backward classes and social wel-
fare departments to deal with the
problems very seriously and he should
aslc them 1o eradicate thig evil totally
within a period of at least ten years
to come. 1 thus propose that the
time limit for reservation of seats for
them in the State and Cenral legis-
latures be increased for a term of
the next ten years.

The M.Ps. and MLAs and officers of
various states may be appealed to
rear up Harijan children particularly
bhangis in their familities as far as
possible to set an example that un-
touchability is totally eradicated and
thus this curse must go.

It should be made a conditlon pre-
cedent before granting a licence to
any hotel-keeper or restaurant-owner
that they are bound to employ one or
two Harijans, particularly bhangis
wherever possible to cook and serve
food to the customers, so that we
may be able to fulfil the dream of
Mahatma Gandhi and Thakkar Bapa
in eradication of untouchability.

Now I come to the Adivasi prob-
lem. The following are some of my
suggestions regarding the amelora-
tion of the condition of the scheduled
tribes people.

At least one agricultural-bias Ash-
ram school should be opened for im-
parting primary education to schedul-
ed tribe children in every tribal
block.

There should be at least one agri-

cultural-bias school in each tribal
block for secondary stage of educa-
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tion for scheduled tribe children as
the hunger for eduaction amongst
the Adivasis pupils 13 now increasing
day by day.

The recurring and non-recurring
grants paid to voluntary agencies
sponsoring these ashram schools must
be cent per cent for the next 10 to
20 years.

In thickly populated districts of
Adivasis there should be at least one
or two technical and industrial-blas
schools at the district level, so that
the problem of the educated unem-
ployed can be solved to some extent.

There should be at least one Gov-
ernment backward classes hostel for
Woys and one for girls at the district
level for college education as the pro-
gress made so far in this sphere 1s
below the mark.

Uil pumps should be provided at
half the cost price to each Adivasi
cultivator who possesses an irrigation
well and who has at least 8 to 10
acreg of land.

Lastly 1 want to say that the bene-
fits conferred on the Harijans and
Adivasis should be continued till
they come up to the proper standard.

I am thankful to you for giving me
this opportunity to speak on this
subject.

Mr. Deputy-Speaker: Shri Kartik
Oraon—two minutes. You promised
you would take only that much. I
have to call the Minister afterwards.

Shrl Eartik Qraom (Lohardaga):
Because there is no time, I can hardly
start speaking. 1 would like to ap-
peal to the government.....Interrup-
#ons.)

Mr., Deputy-Speaker: You do not
want to listen? I expect the Minis-
ter to give a comprehensive reply to
the debates which went on for a long
#me. ... (Interruptions.)
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St Wy UN: I RgRA, g
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Mr. Deputy-Speaker: Already the
Speaker has announced that we must
close this discussion at 5 o'clock be-
cause tomorrow some important de-
bate is to take place and at 5 o'clock
we have to take up the food debate.

ot faaree ardet: %  woAry
M & weaT ¥ awdA w7ar g fr &
92 IFMA wid) Iq A w2 ¥ ¥ & fad
2 faz S & for stz o

ot wq vm . wiT qife AR
fafeex arga & Gaar s A 1919
1T w2 TR A gw 43 A AN g
and &1
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ot g ww woEm : T D e
WA & TEE WIE 99 34
wa & @y | g9 wgew w1 faaw @
W 9T & 9% Wavq q@E aQniEdy |

Mr. Deputy-Speaker: I will put it
*o the House. As there is general
feeling that more time should be pro-
vided, we may extent the time and
the Minister can reply tomorrow.

The Minister of Parliamentary
Aftairg and Communcationg (Dr.
Ram Subhag Singh): The time may
be extended by one hour and the
Minister can reply after that; he may
take half an hour.... (Interruptions.)

Mr, Deputy-Speaker:
week of the session.

It is the last

Shri Vidya Dhar Bajpal: If you ex-
tended the time by two hours, I want
only two minutes; if it is extended

by one hour, I will take only one
minute.
Bhri N, reekantan Nalr (Quilon):

Do we take up the food debate at
8 o'clock today, That position was
not maae clear,

Mr. Deputy-peaker: That will be
faken up as scheduled at 5 o'clock.
The Mipister would reply tomorrow,
as I have stated already. Shri Oraon
is not here. Shri Shankaranand may
speak ., . . (Interruptions.)

ﬂraul B. Shankaranand: (Chikodi):

An Hon, Member; Mr, Oraon has ~

somne.

Mr, Deputy-Speaker: All people
shouted when he began. Then, when
I loocked for him, he was not in his
seat. ] have called another hon, Mem-
ber now. How can I change the order
mow, I will call him afterwards.

SRAVANA 16, 1889 (SAKA)
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Shri B. Shaskaranand: I am very,
sorry at the way the Scheduled Castes:
and tribes are treated even after-
twenty years of Independence.
When I came to this House, and when
I listened to the President's Address,
I could not see a word from his
mouth about the untouchables. The
Scheduled Castes and Scheduled
Tribes form the bulk of the pupula-
tion of this country, amountinz to 100
million, It is onefifth of t.. total
population of India. And yet, what do.
we find in this House here? (Inter-
ruption) The Members opposite are-
not even so charitable to listen to the
debate on the Scheduled Castes and
Scheduled Tribes. This is the way the-
things are going on here in this House.
Mr, Deputy-Speaker, Sir, 1 am
sorry to find here that none of the
speakers who have lent thought to
this problem has tried to approach
this problem in a right way, because
the very approach to this problem is
not only the economic uplift “of the
Scheduled Tastes. It is not So. The
problem is that it is a problem of
Castes. Unless Caste is eradicated, un-
touchability will not go. Under arti-
cle 17 of the Constitution, untouchabi-
lity is abolished, Iis practice should

be abandoned.

The fundamental right has been
given. Still, I am pained to notice
that the Jeaders of the Opposition par-
ties are never found present during
this debate, who are the champions of
fundamental rights and everything. If'
they go through this report, they will
notice that untouchability is still prac-
tised in the most serious way. Apart
from other practice, I shall mention
from Chapter III of this report some
of the wonderful ways in which un-.
touchability is being practised in seve-
ral parts of the country.

In Andhra Pradesh, the Scheduled
Caste students are made to sit separa--
tely in schools. The Scheduled Castes-
are not allowed to wear dhoties below
their knees. Shame to those people.
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Shri Tennetl! Viswanatham (Visa-
khapatnam): Who is the Commis-
sioner who has written this sentence
about Audhra Pradesh?

Shri B. Shankaranand: I am reading
from the Commussioners report.

Mr, Deputy-Speaker: He is reading
from a published document. The hon.
Member can find out.

Shri Tenneti Viswanatham: I do
not object to what he is reading. 1
just wanted to know the name of the
Commissioner who has written that
report. (Interruption).

Shri B. Shankaranand: In Andhra
Pradesh, the Scheduled Castes are not
allowed to go through the village wea-
ring their shoes or chappals. In Guja-
rat, the untouchability is practised in
schools in the use of drinking water,
Then, in Jammu and Kashmir, in some
hostels attached to schools and culle-
ges, the Scheduled Caste students are
discriminated against the use of com-
mon rooms and kitchens, The Schedul-
ed Castes are asked to sit on separate
benches in tea shops. In Madras....
(Interruption)In Madras, in certain
cases, the Scheduled Castes are not
allowed to carry dead bodies though
caste Hindu strees; to wear shoes
while walking through village

. streets. The Scheduled Castes are not
allowed to use bands in macriage
ceremonies. In Mysore, in certain
parts, the Scheduled Castes wear-
ing chappals are not allowed to walk
in the streets. The Scheduled Castes
are not allowed to take ou' marriage
processions or go on horse-back
through the streets which are inha-
bited by the caste Hindus. In Madhya
Pradesh, the Scheduled Caste bride-
groom is not allowed to use
the turban or turra; Band music
is not allowed to be played at the time
of marriage among the Scheduled
-Castes. Their womenfolk are denied
wearing bangles and other ornaments
made of silver.. The Scheduled Castes
.are not allowed to ride a horse or use
:the bullock-cart as a means of trans-

-
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port. There the Scheduled Caste mem.-

bers of the village panchayats are_not
allowed to sit on chairs or cots used

* by others. The Scheduleq Caste tea-

cher is not allowed to teach students
in a public school,

All this has been there while mak-
ing the Constitution, Now, the Consti-
tution also sets a time-limit there js
the law up to 26-1-1870, That is the
time limit fixed for the uplift of the
Scheduled Castes, Can we expect this
thing to be done, can we  uplift
theése people, by this time? If not, what
are the reasons? Is untouchability
responsible, because the Scheduled
Castes are practising it, It is because
the non-Scheduled Castes are practis-
ing it. What are the reasons? What
are the reasons for this untouchability
taking place?

It is no use blaming the Govern-
ment. I ask the members of the other
political parties, what have they done?
The champions of fundamental rights
are absent today; they have been ab-
sent throughout the debate on sche-
duled castes. They are very happy
to criticise the Government, but what
are they doin? What is the policy of
their parties? What measures and
plans have they? I wag happy to hear
Mr. Ramamurti, but he wonderfully
twisted the facts and spoke of the
war between class and class. He did
not talk a word ‘about caste. If law
is not going to help improve the sche-
duled castes, if religion is not going
to help them, the question before
the scheduled castes will be whether
“to be or not to be.” This is a very
serious question to be considered.

Mr. Deputy-Speaker:
-conclude now.

Shri B. Shankaranand: I am concjud-
ing. Today the Scheduled Castes neo-
ple remember the words of Dr. Ambe
dkar and Mahatma Gandhi. Babmheb_
said “Only you have to try:luryour_
progress and emancipation” and Gan-
dhifi said “Others can do the uplift of

He should
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the Harijans.” There was a time when
Gandhiii and Babasaheb were making
every Indian think about these unfor-*
tunate people. After that, every+*hing
is calm and guiet. They are left to
their own,

Sir, this is not a question to be solv-
ed by the Government alone or by cer-
tain persons alone. This has to be
solved by all. There are certain per-
sons who think that Hindu society is
going to be disintegrated.

Mr. Deputy-Speaker:
conclude now.

He should

Shri B. Shankaranand: Yes, Sir, I
warn those who are concerned about
the disintegration of Hindu society.
They do not want to go to the root
cause. I appeal to the hon, members
opposite: Please do not criticise the
Government. Of course, Govern-
ment have their failures. All these
20 years, how many Scheduled caste
Governors have been  appointed?
How many scheduled caste ambassa-
dors or diplomats do we have?

Mr. Deputy-Speaker: He should
conclude now.

Shri Oraon.

Shrl Eartik Oraon (Lohsrdaga):

Sir. ... (Interruptions)

sfroeft wosit af (Hw ) o TS
WRISY, ®T A W T O A HT
e fRrr ?

FaTEAR WA : HAAHIT GIEAT F1
=q q97 fasar

oY W T ITeRe wERd, &

T AT THAT AR e wqr {07
faee # ¢ 7

Mr. Deputy-Speaker: The time

has been extended. Everybody will

be accommodated tomorrow, not
now,

1848 (Ai) LSD—9.
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Shri Kartik Oraon: The prcblem
of scheduled castes has been in my
mind for the last 20 years. If we
really want to know the problem of
the tribes, which we have never done
so far, we must first accept the tri-
bes as a religion of their own—the
tribal religion which is called ani-
mism. This has been clearly defined
in the 1911 census report by the
British authors, untempered by any
political forces. At that time the
Tribeg were called Backward Tribes
and those who were converted were
called Christians. According to the
Government of India Act of 1835 the
Tribes were called Backward Tribes
and converts were called Indian
Christians, According to the defind-
tion given, an Indian Christian is a
person who professes any form of
Christian religion but is not a Euro-
pean or an Anglo-Indian. These
Indian Christians had separate rep-
resentation in the Council of States,
in the Federal Assembly and all the
Assemblies of the States. But the
poor adivasis had no place at any
time anywhere. The Tribal converts
have always been  dissociated from
the Tribes. They have always been
identifled before independence as
Indian Christians.

It would be not only against the
provisions of the Constituton but it
would also be repugnant to the let-
ter and spirit of the Constitution,
articles 341 and 342, for the follow-
ing reasons. The Constitution came
into being in 1850. But the Indian
Christians still continue to hold the
reserved seats meant for Indian
Christians up to 1952 thereby accep-
ting that they are separate from the
Backward Tribes. Still they main-
tain that they are Indian Christians,
and there is nothing in the Constitu-
tion to suggest that after the cessa-
tion of the privileges meant for
Indian Christians and Muslims they
will merge in the provisions of the
Constitution for Scheduled Castes
and Scheduled Tribes. Then again,
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[Shri Kartik Oraon].

there is no subsequent notification
issued by the Government to the
effect that after the cessation of the
privileges the Scheduled Castes and
Scheduled Tribes will have g better
status. On the contrary, there is
evidence to prove that the Constitu-
tion did not embrace the Indian
Christians in its articles 341 and 342.
The Government of Orissa have
issued a notification in which they
have said—this notification was
issued in 1950—

“A person belonging to a
Scheduled Tribe’ but not pro-
fessing tribal religion will not
be treated as a member of the
tribe but treated as a member of
‘other backward classes’. He will
not however be treated ns a
member of ‘other backward
classes, if he has socially, edu-
cationally or economically
attained a degree of advance-
ment which, in the opinion of the
Government, does not entitle
him to any protection to which
bmckward classes are eligible
under the Constitution”

The Government of Bihar has a
certain policy. In response to a let-
ter from one leader from Kanpur to
the Prime Minister, Shri Jawaharlal
Nehru, a reply was sent by the Edu-
cation Department in which it was
said that from the name cited in the
letter it appeared that he was &
Christian, The Government of Bihar
does not recognise Christians as edu-
cationally backward and therefore it
was said: “It is, therefore, regretted
that they will not be given any
scholarship.” In the case of dist.ibu-
tion of scholarship the Kerala Gov-
ernment says; “Scheduled Tribes and
converts therefrom” thereby saying
that Scheduled Tribes are different
and converts are different.

According to a morandum, from
Catholic Associatinn of South Canara
addressed to the Chairman, Back-
ward Classes Commission headed by
Acharya Kaka Kalelkar:

AUGUST 1, 1867
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“Catholic Association of South’
Canara in Mangalore opines that
converts from Scheduled Tribes
may be recognised as belonging
to Backward Classes”.

It means they were not recognised
as Backward Class and they wanted
at least to be recognised as Back-
ward Classes. According to Religi-
on and Society written by Dr. A. C.
Bouquet:

“Close relation of religion to
social heritage of the persons
professing it, is well described
by Dr. A C. Bouquet in these
words, ‘to pass from one religion
to another has come to mean to
sever one's connectiong with the
entire adjustment of life and the
entire way of living into which
one has been born and Into
which therefore, one fits by tra-
dition."” Religion in such cir-
cusmtances 1s much more than
a belief or a theory superim-

ed upon s neutral system of
social life. It is actually a so-
cial system and to abandon it,
is to ostracise oneself from all

" other members of ones cullural
group.”

So. it is clear that it has made &
clear distinclion. The moment one
is converted from the Scheduled
Tribes to Christianity he suffers no
disadvantages, but if he is 8 member
of the Scheduled Caste, if he is con-
verted to Christianity, he ceases to
get any of the concessions meants
for the Scheduled Castes. Similarly,.
there are certain other contraditions.
Suppose a scheduled Tribe Hinda is
converted to Islam. What will he
be called? Not Muslim tribe nor
Muslim Hindu. Or, suppose a Hindu
is converted to Christianity; he will
be called Christian and not Christian
Hindu. Similarly, therefore if a
Scheduled Tribe js converted into
Christianity, he should be called &
Christian and not Tribal Christian
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These are some of the difficulties
we are facing. It is well-known
that the Scheduled Tribes who are
converted to Christianity are educa-
tionally very much advance today.
The ratio of educateq people among
them is 1 per 150 whereas in the
case of other tribes it is 1 for every
30,000. Yet, those who have con-
verted to Christianity is clubbed
with other tribes for the purpose of
reservation. Here 1 want to point
out that there are double standards
for solving similar problems. In the
case of Scheduled Qastes, the mo-
ment one is converted to Christianity
or, for that purpose, any other reli-
gion, he is no longer entitled to
the privileges meant for the Schedu-
led Castes. But, in the case of
Scheduled Tribes, there is no such
restriction or condition, with the re-
sult that today even though the Tri-
bal Christians constitute only 10 per
cent and the others 90 per cent., what
ig the fate of these 50 per cent
people? What about their welfare?
90 per cent of the money given by
the government is being taken bY
these converted Christians and only
10 per cent is given to the 80 per
cent of the tribes for whom the go-
vernment is supposed to extend
these privileges.

Here I would like to point out
that according to one authority out
of the entire amount that is distri-
buted in the form of scholarships to
the Scheduled Tribes, the distribu-
tion is not in proportion to the po-
pulation of tribes. A lion's share of
the money is taken by the Christian
Tribes. In Assam there are 20,000
other tribals and 7, lakhs Christian
tribals. Rs. 17 lakhs worth of scho-
larship. are taken by them. In
Madhya Pradesh for 66 lakhs what
is the scholarship? Rs. 5 lakhs.
Again, in Bihar for 42 lakhs the
scholarship is Rs. 13 lakhs. Thig is
what I want to point out. Wherever
there is more representation of
Christians, the scholarship amount is
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the master of everything. They can
get everything Now, supposing all
the Scheduled Tribes are converted
to Christianity, would there be any
provision for giving concessions to
the Scheduled Tribes in the country?

Mr. Deputy-Speaker: He should
conclude now,

Shri Kartik Oraon: Because the
Christian Tribes are permitted to
enjoy the privileges meant for the
Scheduled Tribes, the tribes are
being exploited and they are suffer-
ing A major portion of the money
allotteq for scholarships and other
purposes exclusively for the Sche
duled Tribes are taken away by the
Christian Tribes who constitute =&

small minority of the Scheduled
Tribes.
16.59 hrs.

[Mg, SpeakEr in the Chair].

This is not at all fair. The mem-
bers of the Scheduled Tribes should
be entitled to get all the concessions
and privileges meant for them; they
should not be allowed to be taken
away by people who are converted
to Christianity. That is what ihey
are going to say.

17 hrs.

My point is that they have already
violated the provisions of article 46
where it says:—

“The State shall promote with
special care the educational and
economic interests of the weaker
sections of the people, and in
particular, of the Scheduled
Castes and Scheduled Tribes,
and shall protect them from
social injustice and all forms of
exploitation.”

I want to know in what way the

being doubled or trebled. They are Government hag done this.
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Mr, Speaker: Now it is 5 o'clock.

We have to take up the food debate

now.

Shri Kartik Oraon: Only one sug-
gestion,

Let there be a standing Parlia-
mentary Commission or Committee
set up on a statutory footing with
the following functions;—

To examine every year tlhoroug-
ly the action taken or pro-
posed to be taken as well as
the various replies or expla-
nations given by the Gov-
ernment on the recommen-
dations and suggestions con-
tained for Scheduled Castes
and Scheduled Tribes and
to prepare a report thereon
to be presented to Parlia-
ment for approval and ac-
tion.

To examine thoroughly thz aziion
taken or still to be laken as
well as the explanations
given hy the Government on
the recommendations|sugges-
tions of the following Com-
mittees/Commissions:—

The Report of the Backward
/ Classes Commission.

Recommendations or proposals
made in the Fourth Five
Year Plan so far in regard
to the welfare of Backward
Classes,

Report of the Study Team on
Social Welfare and Welfare
of Backward classes
(1859,

48th Report of the Estimates
Committee (2nd Lok
Sabha) on Scheduled
Castes and Scheduled
Tribes (1958-59).

Report of the Study Group on
the Welfare of the Weaker
Sections of the village
community (1961) J, P,
Report.
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The Dhebar Commission’s Re-
port on Scheduled Areas

and  Scheduled Tribes
(1960-61).
Bhargava Committee Report

on Co-operative Develop-
ment for Backward classes
(1962).

Elwin Committee's Report
on Tribal Development.

The Untouchability Committee’s
Report (To be published).

The Report of the Seminar on
Employment and Training
for Scheduled Castes and
Scheduled Tribes 1964
(V.K.R.V. Rao Report).

Any other similar relevant re-
ports,

To investigate into matters of
serious complaints of dis-
crimination in various fields
and organisations on a regu-
lar basis with regard to rec-
ruitment, promotion ang re-
servations in all Government
offices and undertakings.

To recommend to Parliament ne-
cessary legislative and other
measures for implementing
constitutional provisions for
Scheduled Castes and Sche=
duled Tribes.

To advise and assist the Attor-
ney General in judicial mat-
ters concerning Scheduled
Castes and Scheduled Tribes.

The Commissioner for Scheduled
Casteg and Scheduled Tribes should
be made fully independent and must
have his own organisation and his
own representatives in all States and
he should report direct to the Pre-
sident. There should be one Policy
and Enforcement Officer posted in
each of the Government departments
and under the direct control and
guidance of the Commissioner.



17047
o (M.)

There should be a separate ministry
for the welfare of Scheduled Castes
and Scheduled Tribes and other back-
ward classes having three geparate
wings ynder it. This ministry will deal
with all matters including education,
service and other policy matters con-
cerning Scheduled Castes and Sche-
duled Tribes and other backward
classes.

The present departmental organisa-
tion of the Director Geenral of Back-
ward Classes Welfare should be reor-
ganised as necessary after effecting the
dbove changes in the whole organisa-
tional pattern.

As the progress with refard to the
Scheduled Castes and Scheduled
Tribes hag been far from satisfaclory,
the Government should consider and
tuke serious action to extend the
period of reservations for another 20
vears and should zealously waich the
progress in  respect of these two
classes,

The said Parliamentary Committee|
Commission should be immediately
urged to study the exact position of

progress of Scheduled Castes and
Scheduled Tribes and other  back-
ward classes and ghould submit the

report by July, 1968 so that the Gov-
ernment know where they stand with

regard to the Scheduled Castes and
Scheduled Tribes.

Shri Sadhu Ram rose—

Mr Speaker: We are starting the
food debate now. It is past 5.0
clock.

17.04. hrs.

MOTION RE: FOOD SITUATION
IN THE COUNTRY

The Minister of State in the Minis-
try of Food, Agriculture, Community

Development and (8hri
Annasahip Shinde): Sir, I beg to
move:

“That the Food Situation in

Food Situation SRAVANA 16, 1889 (SAKA) Food Situation
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the couniry be taken inty consi-
deration.”

ot gy awm (Tfiqe) ¢ &
T wigar g fe GE fede & fay
faaar argw qane fem nar g ?

Mr. Speaker: Maximum time is two
hours, Let us see. Each party will
get one chance,

Shri Annasahib” Shinde: The Re
"".iew of the Food and Scarcity Situa-
tion’ placed on the Table of the House
last month set out at some length the
circumstances resulting in the difficult
food situation which hag confronted
us during the current year, The ab-
scnce of any carry-over in 1967, the
limited extent to which import of
foodgrains could be arranged either
by way of commercial imports or food
aid and the restricted scope for inter-
nal procurement in 3 scecond year of
drought have reduced the size of the
Centra] pool of food resources. To
meet the minima] demands of the
States, we need to distribute
nearly a  million tonnes whereas
the actual availability with tne
Centre has varied between 700,000
to 800,000 tonnes a month, In
these circiimstances, some degree of
hardship and distress to the consumer
has been inevitable. It can at the same
time be confidently asserted that as a
result of the judicious management of
scarce food resources and of the co-
operation of the States and the res-
traint of the people, the morg serious
consequences of drought and a major
breakdown in the distribution system
have so far been averted, It s in
this context that I would appeal to
the House to asses; the performance
of Governments, both Centra] and
State, in tackling an unprecedented
situatlon,

Even ordinarily the period from
June onwardy is one of diminishing
market availability and higher prices.



